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PARLIAMENT OF INDIA
Monday, 14th May, 1951

The House met at Half-past  Eight of 
the Clock,

[M k . S peaker in the Chair]

ORAL ANSWERS TO QUESTIONS

G r a n t  o f  L a n d  t o  J o u r n a l i s t s  C l u b

M103. Shn Amolakh Chand: (a)
Will the Minister of Works, Production 
and Supply be pleased lo state whe
ther the Government of India have 
granted nazul land in New Delhi or 
any other land to the Journalists Club 
and if so, when and where?

(b) W hat are the term s of the lease?
(f) Is the land granted as a free

hold?
The Deputy Minister of Works, Pro

duction and Supply (Shri Buragohain);
(a) No.

(b) and (c). Do not arise.
I might, however, add that the Press 

Association has asked for a site for 
putting up their club building, and 
the m atter is now under the con
sideration of Government.

Shri Amolakh Chand: May I know 
when this request for land for their 
club was made?

Shri Burairohain: The request was 
received in the Ministry some time 
last year and the Chief Commissioner 
was asked by the Ministry to select a 
site for the Press Association.

Shri Amolakh Chand: May I know 
what time would be taken by Gov
ernment to finalise the allotment of 
the land?

Shri Burafobain: It will be finalised 
within a reasonable period of time.

Shri Amolakh Chand: May I know 
whether they have a proposal to put
90 P. S. Deb.
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at the disposal of the Journalists Club 
some pre-fabric‘ated houses?

Mr. Speaker: Order, order. 1 ain 
going ti. the nexl question.

}10M1> FOP DlSPLAtKl) WoMKN
♦4104. Shriinati Jayashri; (a) Will 

the Minister of Rehabilitation be 
pleased to stale whal is the total 
number of old displaced women and 
displaced widows who are in the diff
erent ramps in Bombay State and 
getting doles from Government?

(b) What is the number of old dis
placed women and widows living in 
homes or camps specially started for 
them?

(c) Is it the intention of Govern
ment to open more homes or camps?

(d) If the reply to P art (c) above 
be in the affirmative, what will be the 
number of such homes and what are 
the places where these are proposed 
to be started?

The Minister of State for Rehabili
tation (Shri A. P. Jain): (a) It is pre
sumed that by the expression “Camps*' 
the hon. Member is referring to 
rehabilitation colonies where the total 
number of displaced persons classed 
as old, and inHrni. unattached women 
and children who are given cash doles 
pending their dispersal to regular 
Homes to be set up is about 0,200.

(b) The number of old displaced 
women and displaced widows living in 
regular Home.*; specially started for 
them is 2,011.

(c) It is proposed to open more 
Homes but no camps.

(d) Three more Homes are proposed 
to be started At:

(i) Khubernagar, Ahmedabad. (ii) 
Kalyan, and (iii) Pimpri or 
Kolhapur.

Sbrimati Jayashri: When are these 
homes to be started?

Shri A. P. Jain: I hope within this 
flnancial year.
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Sardar B. S. Man: Apart from dis
placed old women and widows, have 
we any other women unattached and 
have we got any camps or homes for 
them too?

Mr. Speaker: Order, order. Next
ciuestion.

A g r i c u l t u k a l  L a b o u r  E n q u i r y

*4105. Shri S. N. Das: Will the
Minister of Labour be pleased to state:

(i}) whether all the* throe stages of 
Aj^ricCiltural Labf)ur Enquiry conduct
ed by (jovorntncnt have been com
pleted;

(b) if so, whether the reports have 
been tabulated and published; and

(c) whether the m aterial has been 
forwarded to the various State Govern
ments with instruction to take up the 
next step, in view of the report sub
mitted by the sub-committee appointed 
by the Planning Commission?

The M inister of Works, Pro-
T h i Gadffil): (a)

of the enquiry
General Village Survey and

Survey, have been 
completed. The third stage, the In
tensive Family Survey, has been com
pleted m certain States and will be
completed m others within the next 
two or three months.

"^he publication of the report on 
the first stage is under consideration. 
The publication of the reports on the 
other stages and the main report will 
be taken up when the relevant data 
have been tabulated.

(c) Yes. The m aterial collected dur
ing the f\rst stage of the agricultural 
labour enquiry has been forwarded to 
all State Governments to enable them 
to fix minimum wages in agriculture. 
The attention of the State Govern
ments has also been invited to the 
views of the Sub-Committee appoint
ed by tho PlanninR Commission.

Shri S. N. Das: In view of the fact 
that the time for fixation of minimum 
w»»^es has been extended up to 1952, 
has the Government issued any direc
tives to the various State Govern
ments to take protective and ameliora
tive measures regarding landless 
labourers'’

Shri Gadsrll: T.^at has been done. 
In fact the answer covers here two 
stajic'^ and the work in connection 
with (he two ?lafifes is fairly complete.

ShH S. N. Das: May I know by which 
tm^e the tabulation at^d dupUcation of 
these results will be available to Mem
bers of Parliament?

Shri Gadffil: Well, Sir, the Report, 
as stated in the answer, is being con
sidered with a view to its publication. 
As regards copies of that Report being 
made available to Members of P arlia
ment, all 1 can say is tha t th«s will be 
considered.

Mr. Speaker: He wants to know the 
time within which Members of P arlia
ment could expect the publication of 
the Report.

Shri Gadgil: Well, anyway it can
not be during the current session.

Shri Kesava Rao: May I know
whether Government is considering the 
question of appointing Advisory Com
mittees to go into the m atter and fix 
up the minimum wages before 1952?

Shri Gadgil: I require notice for
that.

Prof. Ranga: Are any steps being
taken to prescribe these minimum 
wages so far as the Centrally Adminis
tered Areas are concerned?

Shri Gadgil: Yes, Sir, that is
obvious.

Prof. Ranga: W hat is obvious? Are 
any definite steps being taken at all?

Shri Gadgil: The obvious fact is
that this legislation has been intro
duced at the instance of the Central 
Government. Therefore the greater 
amount of responsibility rests with the 
Central Government to see that it is 
given effect to in the Centrally 
Administered Areas.

Shri S. N. Das: May I know whether 
the data to be collected by interro
gation has been completed?

Mr. Speaker: Ho said it is being 
tabulated. It could not be tabulated 
unless it is complete.

Shri Gadgil: So far as the two stages 
are concerned, namely, the General 
Village Survey and the General Family 
Survey, the data is collected and is 
being tabulated and coded. As re
gards the third stage, namely, the 
Intensive Family Survey, it is still 
going on.

Shri S, N. Das: What is the estimated 
expenditure to be incurred on all 
these Surveys?

Shri Gadgil: I require notice of that 
question.

Shri Hussain Imam: May I know
whether the report relating to the 
C'cntrally Administered Areas is avail
able for the Members of Parliainent?

Shri Gadffll: Not now.
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R esearch  I n stitu tes

*"4106. Shri S. N. Das: Will the Miniii- 
ler of Commerce and Industry  ̂ be
pleased to state whetlier any niat-hineiy 
has been set up by Goverrrnent fur the 
iiitogration and co-ordination of the 
work of the Research Institutes orga
nised by private industry and the ac
tivities of various research Institutes 
established by Government or quaH^ 
Government authorities?

The Minister of Commerce and 
Industry (Shri M ahtab): It is presumed 
that the hon. M(?mber refers to scientific 
and industrial research. The position 
in this m atter is that liirough the 
efTorts of the Department of Scientific 
Research and the Council of Scientific 
i'-nd Industrial Research, the following 
c j-operative research Associations 
have been formed:

(i) Textile Industries Research 
Association.

(ii) Silk and Art Silk Industries 
Research Association.

Cj-ordination of research is brought 
about by conjoint working or pre
sentation of common problems. The 
Council of Sc-ientiftc and Industrial 
Research has on its research commit
tees industrialists as well as scientists. 
This enables co-ordination in scientific 
and industrial research for industrial 
research problems are referred by in
dustry  from time to time to the com
mittees and the Council of Scientific 
and Industrial Research for considera
tion. Much of the work done by In
dustry  which is called research, is of 
a secret nature and they wish to keep 
ii so for obvious reasons.

Shri S. N. Das: May I know whether 
any efTorts have been made to survey 
the field of research in these Institutes 
with a view to prevent overlapping?

Shri Mahtab: They do not overlap 
because these two are for specific pur
poses.

Mr. Speaker: He is referring to over
lapping between scientific research 
made by Government and by these 
institutes.

Shri Mahtab: The two research insti
tutes which I mentioned are with re
gard to textile industries and silk and 
art silk industries. And the Council 
of Scientific and Industrial Research 
is represented on these two bodies. 
Therefore there is no question of over
lapping.

Shri S. N. Das: I wanted to know 
as between I’le private research con
ducted by the organisations ct-nc-enied 
and the research carried on by Gov
ernm ent or by -tfovfrnmeot insti

tutions whether there has been any 
effort to ascertain and alloc'ate the 
various parts of the work regarding 
research.

Shri Mahtab: I am not aware of any 
private research associations. Private 
research must be a privat<> affair, I 
do not think it can intervene in thi^t 
and how we can co-ordinate their work 
with the work of Government or semi
government institutions.

Shri T. N. Singh: For purposes of 
co-ordination there m ust be some 
central research ulllcer or authority 
wiio is co-ordinating the work of the 
research institutions and the industrial 
part of it. May I know whether any 
such arrangem ent has been made for 
the co-ordination of research on variou® 
lines and problems of industry as 
carried out by the industrial researcn 
associations and scientific research a# 
well as researches carried out io 
various Departments, namely, the
Defence Department?

Shri Mahtab: That does not seem tp 
be the correct position. The premise 
according to the hon. Member is thet 
there are a num ber of private indu»* 
trit^l research associations, but I am 
not aware of one private industrial 
research a.ssociation. Therefore, the
question of co-ordination does not
arise.

Shri Barrow: May I know how thif 
research is co-ordinated with the re** 
search work which is being done to 
universities?

Shri MahUb: The Council of Scienti*
fic and Industrial Research keep them* 
selves in contact with the researchei 
conducted in the universities and alee 
in many cases the C.S.LR. m akei 
grants for special researches as in the 
case of the Calcutta University and 
Benares Hindu University. They make 
suitable grants for special researchei 
in certain departments.

Shri Hussain Imam: The hon.
Minister referred lo the textile Re» 
search Association. May I know 
w^hether it is the Ahmedabad Textile 
Research Association or the proposed 
Bombay Research Asswiation which if 
being formed?

Shri Mahtab: I referred lo Ahmed* 
abad. The Bombay Research Institute 

. has not yet been started,

Shri K rishnanand  Rai: May I know
what amount of grant ha.s been given 
by t'.ie Government to the Ahmedabad 
Millowners’ Re.sear(h Institute and 
what control tlie Government has got 
over the ^*aiDces that get educatfoo 
tbere? ^
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Shri Mafatab: I cannot exactly say 
how much grant is paid to the Ahmed- 
abad Institute. Dr. Bhatnagar repre
senting the C.S.l.R. is on tha t Board 
and there are Government representa
tives on the Board. It is not a ques
tion of giving training to anybody. 
They make researches.......

Mr. Speaker: Order, order, hon.
Members should allow others to hear 
the answers. Next question.

D k v k l o p m e n t  S c h e m e s  i n  A s s a m  
T k i b a l  A r e a s

*4107. Shri Jnani Ram: Will the
Prime Minister be pleased to state:

(a) the amount spent in post-war
re-ronstruc1ioii and development 
scliemes in the areas mentioned in 
Part B of the Table in para. 20 of the 
Sixth Srhechile of the Constitution in 
the years 1948-49, 1949-50 and
1950-51; and

(b) the works done in the States?
The Deputy Minister of External 

Affairs (Dr. Keskar): (a) The figures 
of expenditure on the Economic Deve
lopment of the Tribal Areas are as 
follows:

1948-49—Rs. 6,98,000
1949-50—Rs. 9,76,000
1950-51—Rs. 12,00,000

(approximately).
(b) The figures of expenditure for 

Works done in the States have been 
called for from the Adviser to the 
Governor of Assam. When received a 
staternent will be laid on the Table 
of the House.

Shri Jnani Ram: May I know if any 
post-war reconstruction development 
scheme has been framed for the area?

Dr. Keskar: There is a five year
development plan for the tribal areas 
in Assam and this is the third year of 
that development programme.

Shri Jnani Ram: May I know the
total amount provided for the five 
year scheme?

Dr. Keskar: The original amount
allotted was more than one crore of 
rupees. Later on due to economic 
stringency the amount was reduced 
but In view of the increasing im
portance of the Assam Tribal Belt this 
year the Government has again in
creased the grant for the development 
of that area.

Shri Saprawnga: How many deve
lopment officers have been appointed 
for these areas and how many of them 
have been retrenched?

Dr. Keskar: There are no develop
ment officers. The work of develop
ment in the Tribal Belt is done by the 
permanent officials. No special officers 
have been appointed for development 
purposes.

L a b o u r  O r g a n i s a t i o n s  i n  C h o t a n a g p u r

♦4108. Shri Jnani Ram: Will the
Minister of Labour be pleased to state:

(a) the names of various labour 
organisations and Unions in factories 
in Chotanagpur;

(b) the number of workers at those 
places; and

(c) the membership claimed by each 
organisation?

The Minister of Works, Produc
tion and Supply (Shri Gadgil): The
information is being collected and will 
be placed on the Table of the House,

Shri Jnani Ram: May I know the 
time by which the information can be 
obtained?

Shri Gadgil: As soon as it is avail
able, Sir.

C o m m o n w e a l t h  C o n s u l t a t i v e  
C o m m i t t e e

*4109. Dr. M. M. Das: Will the Prim e 
Minister be pleased to state:

(a) the number of meetings of the 
Commonwealth Consultative Com

mittee that have been held up till now;
(b) the subjects discussed at each 

of those meetings; and
(c) the decisions taken, if any, at 

those meetings?
The Deputy Minister of External 

Affairs (Dr. Keskar): (a) Three meet
ings of the Commonwealth Consulta
tive Committee have been held up till 
now, at Sydney, London and Colombo 
respectively;

(b) and (r). At the Sydney Con
ference of the Commonwealth Con
sultative Committee the participating 
countries considered ways and means 
by which to bring about the speedy 
economic development of the countries 
of South and S.E. Asia In co-operation 
with other interested governments 
One of the important decisions of the 
Conference related to the preparation 
of a realistic and comprehensive Deve
lopment Plan by each member c6un- 
try. These Plans were considered at 
the second meeting of the Consulta
tive Committee held at London and a 
consolidated Report was prepared 
based upon the detailed surveys of 
existing conditions in the countries 
concerned. This Report, which is 
known as the “Colombo Plan for Co
operative Economic Development of
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South and South-East Asia” was pre
sented to  Parliam ent by the hon. the 
Finance Minister on the 28th 
November, 1950.

The decisions of the London Con
ference also led to the setting-up of a 
Technical Co-operation Bureau under 
an Interim  Adm inistrator, with head
quarters a t Colombo, to receive and 
co-ordinate offers and requests for 
technical assistance from the various 
member countries.

The Colombo Conference of the Con
sultative Committee which was held 
in February, 1951 took stock of the 
situation after the publication of the 
Colombo Plan, reviewed the progress 
made in the Technical Co-operation 
Scheme, and made recommendations 
regarding continuing consultation 
among the participating governments.

Dr. M. M. Das: May I know how 
many Standing Committees were set 
up by the Commonwealth Consultative 
Committee and what are their terms 
of reference?

Dr. Keskar: 1 do not think there is 
any special Standing Committee which 
has been set up. This work will be 
taken up later when the scheme will 
be implemented.

Dr. M. M. Das: May I know whether 
like the Council of Technical Co
operation which has resulted in the 
Colombo Plan, any other Committee 
has been set up and if so, what are 
its terms of reference?

Dr. Keskar: I do not see the neces
sity of any committee being set up. 
This Council has full authority to take 
whatever steps it considers necessary 
for the implementation of the Plan.

Dr. M. M. Das: May 1 know whether 
the con.sideration of the six year Deve-

• lopment Plan which has been sub
mitted by the Indian Government to 
the London Conference has been com
pleted and if so, what is the decision 
taken?

Dr. Keskar: I think my hon. friend 
has not understood the method by 
which this plan will be worked. In 
this technical assistance scheme every 
participating country forwards a pro
gramme and it also indicates the sum 
of money that it is ready to spare and 
to spend on the plan. Naturally efforts 
are made with regard to certain coun
tries, whose resources are more, to 
spend a little more. If they accept 
it, the amount is increased. Broadly 
speaking every participating country 
states each year what amount it can 
spend and the various countries sit 
together and discuss in what way each

of them can profit from the resource! 
of the other.

Dr. M. M. Das: The contribution of 
India to this fund that has beea 
established is 8 million pounds. May 
I know what part of that contribution 
has already been paid?

Dr. Keskar: The contribution of
India under the scheme is £750,000 
spread over three years. I am unable 
to say now what has already been 
spent. But I think very little has 
been spent.

Dr. M. M. Das: May I know when 
and where the next conference of this 
Committee will be held and what 1| 
the agenda?

Dr. Keskar: Another Conference will 
not be held until there is any special 
necessity for such a conference.

Shri Kamath: Which are the non
member or the non'participating coun
tries. if any, which have oll’ered advice 
or assistance to the Com t non wealth 
Consultative Committee at any stage 
of their proceedings or to the plan 
evolved by them?

Dr. Keskar: Amonfj the non-Common
wealth countries, 1 think the U.S.A. is 
the only country whi(’h is not a mem
ber bui has been invited to participate 
fully. There are also the three Slates 
of Indo-China which have been invited 
to participate and benefit from the 
conference. They are not full fledged 
members. Burma has also been in
vited to some extent to participate in 
certain co-operative work of the Con
ference.

Shrl Kamath: What is the assistance 
and advice given by the U.S A.?

Dr. Keskar: Quite a big sum will be 
contributed by the U.S.A.

Mr. Speaker: Next question.

F o l d e d  Y a r n

*4110. Shri Amolakh Chand: (a)
Will the Minister of Commerce 
Industry be pleased to .>tate whether 
folded yarn for dhoti and Saree borders 
are supplied to the textile mills?

(b) What is the annual supply mada 
at present?

(c) Has this supply increased or 
decreased in the last two years?

(d) Is there any complaint of short 
supply of the folded yarn and if so. 
what steps are being taken to improve 
the supply?

The Miaister of Commerce 
ladBstry (Shrl (a) Yei,
where Mill*' production of yam  U not



i2V Oral Amw^rs 14 M AY 1951 Ordl Answers 4 s m

•uflficient for meeting their normal 
fcquirements*

(b) About 335 bales on an average 
p^r month.

(c) It has increased.
(d) Yes, Sir. This is due to overall 

ihortage of yarn. Supplies are, how
ever, expected to increase with the 
Improvement in the overall yarn supply 
position.

Shrl Amolakh Chand: M£^ I know 
the number of bales which have been 
Increased ia  the last year?

Shri Mahtab: As 1 have already said, 
last year, the average supplied per 
month was 281 bales. But, an allot
ment of 462 bales per month has been 
made since April last.

Prof. Ranga: Are these increased
supplies of folded yarn made to the 
mill industry after keeping in view the 
unsatisfied demand of weavers for 
more and more yam ?

SkrI MahUb: Gk)vernment have
issued an order to the mills to produce 
a certain quantity of dhotis and aare^s. 
They must provide them with suffi
cient folded yam  for the borders of 
dhotis and sarees.

Prof. Ranga: Is it not a fact that
handloom weavers are producing 
dhctis and sarees and they are made 
available to our consumers of this 
country?

Shrl Mahtab: Yes; both handloom
weavers and mills are producing dhotis 
and sareps. We have to keep the pro
duction in both the sectors intact.

Prof. Ranga: Why is it that while 
lakhs of handloom weavers are going 
about complaining of inadequate sup
plies of yarn, these few scores of mills 
are being assured of an increased 
supply of folded yarn?

Shri Mahtab: Because of the general 
demand for dhotis and sarees the 
Government were compelled to issue 
an order on the mills to produce 
dhotis and sarees: this measure is a
corollary to the order which has been 
issued already.

Ch. Ranbir Singh: Is the hon.
Minister aware of the fact that the 
supply position of coarse dhotis is 
going from bad to worse in rural areas 
and if so, what steps do the Govern
ment propose to take to remove this 
scarcity?

Shrl Mahtab: The other day, the 
representatives of the Stale Govern
ments. when they met here, said that 
the supply position has improved 
Itlthough it is not as satisfactory as it

should be. It is steadily im provii^  
and as I have said, many a time in 
this House, by the end of June, the 
position will be satisfactory.

Shrl Dwivedi: 1 want to know
whether the Government is aware if, 
out of the dhotis and sarees m anufac
tured in the mills out of the folded 
yarn supplied by the Government, a 
certain quantity is branded as hand
loom woven sarees and sold in the 
black-m arket at a very high price?

Mr. Speaker: Order, order.

Shrim ati Renuka Ray: From w hat
the hon. Minister stated, are we to
understand that the mills are being 
supplied the yarn after reducing the 
amount given to handloom weavers, 
that is, at the cost of handloom 
weavers? I want to know whether 
the amount that is given to the hand
loom weavers is being reduced in
order to supply the mills with yarn?

Shri Mahtab: As a m atter of fact, 
we have to strike a balance. There 
are handloom weavers; there are mills. 
As a general proposition, it is evident 
that each mill is run at the cost of a 
certain number of handloom weavers, 
and we cannot get away from tha t 
fact. If the general demand is for 
mill-made dhotis and sarees, they must 
be made available to the public. An 
order has been issued to the mills 
to produce a certain quantity of dhotis 
and sarees. In order to produce a 
r*ertain quantity of dhotis and sarees, 
a certain quantity of folded yarn must 
1)6 supplied to the mills. That is the 
position.

Shri Kumbhar: May I know, Sir,
whether it is a fart that some mills 
are purposely producing dhotis of 
s'.iorter width?

Shri Mahtab: I do not know. I do 
not understand what can possibly be 
their purpose.

Shri Hussain Imam: May I know
whether the Government propose, in 
order to meet the difficulty, to import 
yarn for handloom weavers?

Shri Mahtab: I have already declared 
that yarn could be imported. But no
body Is importing because of high 
prices.
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F o r e i g n  C o u n t r i e s

[M il l .  Shri Jangdc: Will the Prim e 
M inister be pleased to state the names 
of foreign countries from which India 
withdrew her diplomatic representa
tion during the last year or from which 
Government propose to do so during 
the current year as a measure of 
economy?]

The Deputy M inister of External 
Affairs (Dr. Keskar): India did not
withdraw her diplomatic representa
tion from any foreign country during 
the last year nor is there any such 
proposal at present under considera
tion.

Shri Kamath: Which are the coun
tries from which the Government have 
withdrawn diplomatic representation 
since August 1947?

Dr. Keskar: None, Sir.
Shri Kamath: Brazil?
Mr. Speaker: Order, order.
Dr. Keskar: I am afraid my hon.

friend.......
Mr. Speaker: I am going to the next

question.

C e n t k a l  C o t t o n  A d v i s o r y  B o a r d

>̂ 4̂112. Pandit Munishwar Datt Upad-
hyay: (a) Will the Minister of Com
merce and Industry be pleased to state 
what are the conclusions of the Central 
Cotton Advisory Board in respect of 
its attem pt to lay down a new cotton 
policy?

(b) What is the quantity of cotton 
that we propose to import this year?

The M inister of Commerce and 
Industry (Shri M ahtab): (a) It will 
not be in the public interest to disclose 
at this stage the conclusions of the 
Central Cotton Advisory Board in 
regard to new cotton policy. The 
rnatter is under the Government’s con
sideration and an announcement will 
be made in due course.

(b) 8-65 lakhs of bales.
Pandit Munishwar Datt Upadhyay:

Mav I know what is the entire require
ment of cotton Vais year for our coun
try?

Oral Ansu;ers 4^90

Mr. Speaker: I think this ouestion 
has repeatedly been asked In this 
House.

Pandit M unishwar D att UjMMlhyay:
What is the quantity that we have pur
chased from Pakistan this year, and 
what is the price position in Pakistan 
*in respect of cotton?

Shri Mahtab: So far as my inform a
tion goes subject to correction, I may 
say that up till now no import has beon 
made from Pakistan.

Dr. Deshmukh: May I know what is 
the exact difficulty why we are not 
getting any cotton from Pakistan?

Shri Mahtab: Because no Indian mer
chant is importing cotton because of 
the high prices.

Pandit Munishwar Datt Upadhyay:
What is t’ne total estimated production 
of cotton this year in India?

Shri MahUb: In 1950-51, 30 lakh 
bales.

D irectorate G eneral of R esettle
. M£NT AND EMPLOYMENT

♦4113. Shri SidhTa: (a) Will the 
M inister of Labour be pleased to sU te 
the number of officers with their desig
nations and salaries employed under 
the Director General of Resettlement 
and Employment at the central office?

(b) How many are on the training 
side and how many on the Emoloy- 
ment Exchange side?

(c) What is the number of d ra in 
ing Centres and Employment Ex
changes and what is the number of 
oliicers employed under each scparate- 
ly?

(d) Is there sropc* for expansion 
of Training Centres*.'

(e) If so, what ciTort has been 
made in this direction?

(f) What is the percentage of em
ployment secured compared with the 
number of registrations made during 
1948.1949 and 19.‘i0?

(g) How many of those who were 
given employment were technicians 
and how many were employed on 
clerical work?

(h) What is the total cost of the 
establishment of the D irector Gene
ral per year?

(i) Is there any scope for retrench
ment?

The Minister of Works, Production 
and Supply (Shri Gadgil): (a) A state
ment is plac'ed on the Table of the 
House. (See Appendix XXV, annexure 
No. 12.]
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(b) 4 on Training side and 13 on 
Employment Exchange side..

(c) There are 63 Training Centres 
and 123 Employment Exchanges. The 
number of officers employed in the 
Training Centres and the Employment 
Exchanges is 33 and 208 respectively.

(d) Yes.

(e) Due to financial stringency no 
further expansion of the Training 
Centres is possible for the present.

(f) Year. Percentage of
placings to 

registrations
•:^8 29-9
1949 24-1
1950 27-4

(g) Of those placed in employment 
during 1948, 1949 and 1950, the per
centage of technicians was 11*8, 12‘7 
and 13-2 respectively and of the persons 
on clerical work was 14’4, 12*4 and 7‘3 
respectively.

(h) Rs. \l(y‘32 lakhs (estimated cost 
for 195l*'f)2); out of which the share 
of the Central Government is Rs. 84 47 
lakhs.

(i) No. A reduction of about 12 G 
lakhs has already been efl'ectod re
cently in the estimated expenditure 
for 1951-52. This inchides Rs. 6 lakhs 
on account of the stall retrenched.

Shri Sidhva: Besides the 14 Directors 
mentioned in the Statement, may I 
know whether there has been retrench
ment of posts of Secretaries or Under 
Secretaries in this Directorate?

Shri Gadgril: To please my hon.
friend I may give some detailed infor
mation. In the H eadquarters Office 
one Under-Secretary’s post has been 
abolished, one post of Director of 
Publicity has been abolished, one 
post of Assistant Director, Training 
ho^’ been abolished, one post of 
Assistant Director, Publicity has been 
abolished, one post of Assistant 
Director of Employment has been 
cancelled, one post of Assistant- 
in-Charge has been cancelled and one 
station wagon has been withdrawn. 
The total effect is Rs. 96,060.

Shri Sidhva: In which year were 
these abolished?

Shri Gadgil: During the current 
year.

Shri Sidhva: May I know whether 
All the students or persons trained in 
these centres get employment if not, 
what percentage of them get employed?

Shri Oadfll: For those trained at
the Centres, every effort is made to

place them in the various factories in 
the country.

Shri Kesava Rao: May I know. Sir. 
whether there is any proposal to hand 
over these Employment Exchanges to 
the State Governments?

Shri Gadgil: Not for the present.

Shrim ati Rentika Ray: Are there any 
Centres for the training of women 
under this D irectorate and 11 so, how 
many such centres are there?

Shri Gadgil: Sir, this is a rather 
delicate business and I require notice.

Shri Deshbandhu Gupta: Arising
from part (f), how many of these 
persons have been employed by Gov
ernm ent and how many by non-official 
agencies?

Shri Gadgil: As regards the classi
fication of the persons employed, I do 
not have the information. If my hon. 
friend wants the . classification with 
respect to the various posts, clerical, 
educational workers, technicians, 
skilled workers, \ unskilled "workers, 
etc. I am prepared to tjive it.

Shri Sidhva: Sir, with reference to 
the reply of the hon. Minister that so 
and so posts have been retrenched, 
may I know whether the services of 
those officers were term inated, that is 
to say, that they were discharged from 
service, or were they transferred to 
other Departments of Government?

Shri Gadgil: Retrenchment is
retrenchment.

Shri Sidhva: Sir, my question was 
quite pertinent, b u t.......

Mr. Speaker: It may be pertinent, 
but he has chosen to reply in that way. 
The question was whether they had 
been given to other Departments.

Shri Gadgil: No. otherwise it would 
not be retrenchment.

R a w  M a t e r i a l s

*4114. Shri Sidhva: (a) Will the 
Minister of Commerce and Industry
be pleased to state whether Mr. C. C. 
Desai, India’s Delegate to the Inter
national Raw Materials Conference 
held in Washington, has returned?

(b) If so, what kind of raw and 
scarce m aterials has he secured for 
India?

(c) Was he able to secure sulphur 
and if so, what quantity and at what 
price?
' (d) Was any arrangem ent made on 

barter basis and if so, what are th« 
details?
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The Minister of Commerce and 
Industry (Shrl Mahtab): (a) Yes, Sir.

(b) Discussions are in a prelim inary 
stage. A copy of the Press Note 
issued by the International Materials 
Conference is placed on the Table of 
the House. [5ee Appendix XXV, 
annexure No. 13.]

(c) United States of America has 
made allocations of 8,000 tons and
14,000 tons of sulphur during the first 
and second quarters of this year res
pectively, approxim ately a t $25 per 
ton F.O.B.

(d) No, Sir.

Shri Sidhva; Besides this allocation 
of sulphur—̂ ,000 tons and 14,000 tons 
—may I know whether there was the 
allocation of any other article from 
the United States?

Shri Mahtab: As a m atter of fact. I 
said once in Parliam ent before that, 
Mr. Desai has nothing to do with the 
allocation of sulphur or other things. 
He went to the U.S.A. and the United 
Kingdom and.......

Shri Sidhva: Yes. and I asked you
about the United Stales.

Mr. Speaker: Order, order. The hon. 
Member may address the Chair.

Shri Mahtab: Mr. ’Desai went to the 
United Kingdom and the United Slates 
to disciiss the availability of various 
raw materials for India and these 
allocations have nothing to do with 
Mr. Desai’s visit.

Shri Sidhva: And I have not men
tioned his visit either. My question 
was, besides these allocations made by 
the United States, has there been the 
allocation of anj^ other articles?

Shri Mahtab: Various articles, like 
cotton and other things have been 
allocated and if the hon. Member 
wants, I can lay a list on the Table 
of the House.

Shri Sidhva: May I know whether 
the allocation of copper and zinc were 
also discussed?

Shri Mahtab: As is clear from the 
Press Note, apart from deciding upon 
a certain procedure, they have not dis
cussed the question of supply of things 
to countries.

Shri Sidhva: May I know whether 
India is a non-member Government or 
a member Government?

Siiri Mahtab: For some of the com
modity groups, India is a member 
Government and for certain other com
modity groups she is not a member 
Government.

Shri Sidhva: What is the qualifica* 
tion to become a member Government?

Mr. Speaker: Order, order. That is 
going too much into details.

Pandit Munishwar Datt Upadhyay:
What are the raw materials which 
India has agreed to suply to America?

Shri Mahtab: There are various raw 
materials; if the hon. Member wants, 
I can place a list on the Table.

Pandit Munishwar Datt Upadhyay:
Is their number very large?

Shri Mahtab: Any guess work will 
not be very.......

Mr. Speaker: That is going into
details.

Shri Kumbhar: May I know, Sir,
whether Shri C. C. Desai had any dis
cussions with the American Govern
ment while in Washington regarding 
the supply of newsprint to India and 
if .so, what has been the result?

Shri Mahtab: While in the U.S.A. 
there was discu.ssion on the supply of 
newsprint. We cabled to him to go 
to Canada to lind out whether news
print would be available there. But 
unfortunately our cable - reached him 
too late. We have started correspond
ence with the Government of Canada 
for the supply of new.;print.

Dr. V. Subramaniatn: Sir. what is our 
total requirem ent of sulphur for in
dustrial purposes and what is the pre
sent deHcit?

Shri Mahtab: Total requirem ent of 
sulphur is about 60.000 tons per year 
and the supply so far has reached only
14.000 tons a year.

Shrl Deshbandhu Gupta: May I know
whether it is a fact that the Govern
ment of India’s endeavours to secure 
newsprint at reasonable rates from the 
United States or from any other 
organisation for the sunoly of materials 
In short supply have not succeeded 
so far?

Shri Mahtab: That is a fact.
Shri Hussain Imam: Will the hon. 

Minister please lay on the Table a 
list of the raw materials which India 
has demanded?

Shri Mahtab: I shall gladly do so.
T ransport  of S alt

♦4115. Shri Sidhva: (a) Will the 
Mittlfiter of Works, Production and 
Supply be pleased to state what i  ̂ the 
present position of movement of broad 
gauge and narrow gauge wagons for 
salt?
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(b) Is it a fact that in broad gauge, 
recently, wagons were not available 
for salt movements?

(c) What steps do Government in
tend to take to improve the position?

The Minister of Works, Production 
and Supply (Shri Gadgil): (a) The
position on broad-gauge sections in 
Bombay State, which was unsatis
factory in April 1951 on account of 
heavy movements of foodgrains, has 
now improved considerably. No salt 
source is directly connected by narrow - 
gauge.

(b) There was some difficulty last 
month regarding availability of wagons 
for salt movements to the full extent 
required over the broad-gauge section 
at Bombay and at Kharaghoda.

(c) The Ministry of Railways have 
now arranged to supply 125 and 55 
broad-gauge wagons per day in the 
Bombay area and at Kharaghoda res
pectively for salt traffic, during the 
present peak period lasting up to the 
first week of June 1951, and this 
Should suffice.

Shri Sidbya: May I know whether 
the Government considers salt as an 
article of food?

Mr. Speaker: That is a m atter of
opinion.

Shri Sidhva; What priority is given 
to salt if it is part of food?

Shri Gadffil; The priority is lower 
than the one given to food. And this 
is not very relevant now in view of 
the fact that the Railways have agreed 
to supply 125 and 55 wagons respec
tively to Bombay and Kharaghoda.

Shri Sidhva: What was the priority 
number assigned to salt?

Shri Gadffii: It was considerably
below that of food and other essential 
commodities.

Shri Sidhva: May I know whether 
the priority of salt was not No. 6 and 
whether the hon. Minister will assign 
the same priority to it in respect of 
transport as for food?

Mr. Speaker: That is a suggestion 
for action.

Shri Biswanath Das: May I know
whether the priority referred to by 
Mr. Sidhva is priority of transport 
within the State of Bombay or priority 
for the transport of salt from Bombay 
to other States?

Shri Gadiril: Sir. this is something 
which is so complicated that only Mr. 
Santhanam can answer the question.

Shri Sidhva: Sir, is it not a fact 
that Mr. Santhanam  has stated tha t 
broad-gauge wagons are now available 
in any number? .

Shri M. A. Ayyangar: May I know 
whether wagons are now available for 
the transport of the crystalline salt 
from Vedaranyam in South India?

Shri Gadgil: It is not possible to 
reply the question off-hand. I would 
require notice.

Shri Biswanath Das: Sir, it is a very 
im portant question and .......

Mr. Speaker: I go to the next ques
tion. ,

O p e r a t i o n s  o n  I n d o - N e p a l  B o r d e r

’̂ 4116. Dr. Ram Subhag Singh: (a) 
Will the Prime Minister be pleased 
to state the results of the combined 
operations of Indo-Nepalese armed 
forces on the Indo-Nepal border near 
Bahraich District of U ttar Pradesh?

(b) Have the Indian troops and the 
Provincial Armed Constabulary which 
were used in the combined operations 
been withdrawn?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) As a result 
of the combined operations peace and 
order were restored in the troubled 
area and a number of persons who 
were indulging in loot and violence was 
captured together with large quantity 
of arms and ammunition. Th^ opera
tions were brief.

(b) The Indian troops were with
drawn immediately after the operations 
were successfully concluded but units 
t;)f the Provinrial Armed constabulary 
coritinue to remain along the U.P.— 
Nepal border for watch and ward.

Dr. Ram Subhag Singh: May 1 know 
v\'hen the Indian troops had gone into 
operation on the Indo-Nepal border 
and when they were withdrawn?

Dr. Keskar: In the particular inci
dent referred to here, the Indian troops 
went into operation on the 11th of 
April and they were withdrawn on the 
18th of April.

Dr. Ram Subhag Singh: May I know 
whether any of the Indian troops were 
killed in this combined operation and 
if so what was their number and also 
the number of casualties among the 
Nepalese who were indulging in loot 
and violence?

Dr. Keskar: There were no deaths 
among the Indian troops, but one or 
two persons were injured. But there 
were a number of casualties among 
the insurgents, though I am not able 
to give their exact number.
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Shri A. B. Gurumt: May I know
whether it was a fact that the m ajority 
of persons who were rounded up in this 
operation were Indian nationals?

Dr. Kesskar: No.
Shri S. N. Das: May 1 know whether 

it is a fact that out of those who have 
been arrested or captured, a large 
number of them belonged to the group 
which rose in revolt against the Rana 
regime under the Nepali Congress?

Dr. Keskar: I think there is some 
misunderstanding. Before the present 
arrangem ent by the Nepali Congress 
party to participate in a democratic 
Government in Nepal, the Nepali Con
gress was one body which later be
came divided. Many groups left the 
Nepali Congress and it will not be 
correct to say that a number of insur
gents were in the Nepali Congress. 
Probably they were formerly in the 
Nepali Congress.

Dr. Ram Snbha«: Slnfh: May t know 
whether complete order had been 
restored in the area where the Indian 
troops had gone into operation?

Dr. Keskar: Yes, in the particular 
area.

Shri T. N. Singh: May I know
whether the armed constabulary which 
is stationed on the border has any 
authority to enter Nepal territory in 
case violent men seek shelter in that 
territory and vice-versal

Dr. Keskar: Not unless we take
again permission from the Nepal Gov
ernment. They have no authority to 
enter again the Nepal territory. For 
a certain period both the Nepali troops 
and our troops were allowed to go to 
both sides .of the border. But. when 
the operations were concluded on this 
particular border, again the status quo 
was restored.

Shri R. Velayudhan: May I know
whether there is any agreement be
tween the two Governments that India 
will give armed support to Nepal at 
the time of a crisis, internal or 
external?

Dr. Keskar: There is a clause in the 
Treaty that India will help Nepal 
whenever Nepal requires.

Shri Kamath: May I know whether 
the Government of Nepal has expressed 
a desire even recently that the provin
cial Armed constabulary might be 
stationed on the border?

Dr. Keskar: In one particular area 
they have asked that our constabulary 
might help them in maintaining peace 
and order because dacoit gangs infil

trate from one side to the other in  
order to escape police vigilance bu t 
not all along the border.

S u lphu r  (Im po r t )

Ml 17. Dr. Ram Subhac Siafh: (»>
Will the Minister of Commerce and 
industry be pleased to state w hether 
India imports sulphur from the 
U.S.A.?

(b) If so, how much sulphur did 
India import from the U.S.A. in the 
year 1950-51?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
Yes, Sir.

(b) 48,477 tons, valued at Rs., 
8.805,246.

Dr. Ram Suhhag Singh: May I know 
the quantity of sulphur allocated to 
India by the U.S.A. for the current 
year?

Shri Karmarkar: That question was 
answered  ̂ just now by my Minister.

Dr. Ram Suhhag Singh; May I know 
what proportion of our sulphur 
requirements comes from the U.S.A.?

Shri Karmarkar: Our present esti
mated annual requirem ent i» a0,0#<̂  
tons but the estimated demand for 
industrial purposes during 1951 is
60.000 tons of rock sulphur and 2.000 
tons of refined sulphur. From figures 
that I have for the year 1950-51, the 
imports from U.S.A. have been 47,774 2 
tons valued at 84 lakh.«; and odd.

Shri R. Velayudhan: May I know
what will be the quantity for the first 
quarter of 1951 that is already given 
tf) India by the U.S.A.? *

Shri Karmarkar: For the first quarter
8.000 tons have been allotted but we 
have asked for 6,000 tons more and
14.000 tons have been allotted for the 
second quarter.

Shri R. Velayudhan: May I know
whether India has incurred any loss 
because of the delay in this ‘trans
action?

Shri Karmarkar: The delay had
nothing to do with the price. It was 
fixed amicably.

Shri M. A. Ayyangar: May I ask
whether in view of the fa d  that sulphur 
has to be imported from abroad, any 
steps are being taken to produce 
sulphuric acid from gypsum?

Shri Karmariuir: Ye.<:.
The Minister of Commerce and 

Industry (Shri Mahtah): Government 
contacted several private firms whose
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schemes have been placed before Gov
ernment and the schemes are under 
examination.

Shri Sarangdhar Das: May I know 
if any sulphur is imported from Italy?

Shrl Karm arkar: We have recently 
agreed for payment in dollar for 6,000 
tons of Italian sulphur as a special 
case though that sulphur suffers 
damage in transit and so is unsuitable 
for import.

Stipends to D isplaced G ir ls

M118. Dr. Ram Subhag Singh: (a)
Will the Minister of Rehabilitation be 
pleased to state whether any stipends 
are given to displaced girls and wo
men for training in nursing and mid
wifery?

(b) If so. how many such stipends 
have been offered for this year?

The Minister of State for Rehabili
tation (Shri A. P. Ja in): (a) Yes.

(b) 250.
Dr. Ram Subhag Singh: May I know 

how many amoni; those displaced girls, 
who have been awarded stipends by 
Government, are ^taking their traininf? 
in centres run by Kasturba and Gandhi 
National Memorial Fund?

Shri A. P. Jain: I don’t follow the 
question. What kind of training is 
the hon. Member referring?

Dr. Ram Subhag Singh: Midwifery 
and nursing.

Shri A. P. Jain: I have not got the 
total figure. Three girls have been 
sent to the Kasturba Hospital. V/ardha.

Sardar B. S. Man: May I know
whether any training in nursing and 
midwifery is being imparted to those 
unattached girls and women who were 
kidnapped and abducted in Pakistan 
but were subsequently brought to 
India and whether any proper housing 
arrangem ents are there for them?

Shri A. P. Jain: We don’t make any 
distinction between those who have 
been kidnapped and those who were 
not. Both of them are eligible but 
some of those who had been kidnapped 
may have been admitted to the train
ing course.

Pandit Munishwar Datt Upadhyay:
May I know why only so few of the 
displaced girls have been given 
stipends? Was it due to only few 
applications being received?

Shri A. P. Jain: The number is not 
tew. It ia 250 and it is not easy to 
m ake arrangem ent for the training of

a larger num ber of students. The 
m atter was referred to a High Power 
Committee presided over by Shri 
Gopalaswami and tha t Committee re
commended tha t 250 stipends for dis
placed women and girls for training 
in nursing and m idwifery should be 
awarded. More than tha t—in addi
tion to those 250—we have provided 
a num ber of stipends for girls who 
are being trained as Dhais.

Shri Rathnaswamy: May I know if 
any relaxation is made in respect of 
educational qualifications for displaced 
girls? W hat is the minimum quali
fication required for training for nurse 
and midwife?

Mr. Speaker: That question goes 
into details.

Shri A. C. Guha: May I know the 
number of girl refugees from Eastern 
Pakistan who have been given stipends?

Shri A. P. Jain: I cannot give the 
exact figure but we have sanctioned 
schemes involving quite a num ber of 
women both in Assam and Bengal be
ing given training in nursing and 
midwifery.

Shrimati Dur^ahai: May I know
whether any of those girls who have 
had training in the Kasturba Centres 
have been apiDointed by Government 
in any one of their hospitals?

Shri A. P. Jain: I require notice of 
that question.

R a w  J u t e

M119. Shri A. C. Guha: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) whether Government have any 
information as to the stock of raw 
jute with the jute mills and raw jute 
traders just before the price control 
on jute and jute goods was removed:

(b) at what price that stock of raw 
jute was purchased; and

(c) what is the present prevailing 
price of Indian raw jute and of 
Pakistan raw  jute?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) On the
eve of decontrol the stock of raw jute 
with the mills reporting to the Indian 
Ju te Mills Association was 4-69 lakh 
bales. Government have no direct 
information about the stock with the 
balers and dealers In India but this 
was estimated at about 10 lakh bales.

(b) The stock must have been pur
chased at or below the maximum 
prices in force at the time. Govern
ment have no information about the



4241 Oral Ans\t>et$ 14 MAY 1951 Oral Ansto tn 424it

actual prices at which the stock was 
purchased.

(c) The prices of raw ju te in India 
on 8-5-51 were:

Ja t middle—Rs. 102.
Ja t bottom—Rs. 97.

Prices in Pakistan as reported on 
9th May were:

Ja t middle—53 Pakistan rupees.
Ja t bottom—50 Pakistan rupees.^

Shri A. C. Guha: May I know if the 
Central Ju te  Board which was formed 
sometime ago for supplying raw jute 
to the mills is still functioning and 
whether that Board has any stock of 
raw jute with them?

Shri Mahtab: The West Bengal Gov
ernment set up a Central Jute Board 
sometime in December which was to 
make the purchases. But the quantity, 
it is reported, they purchased is very 
little.

Mr. Speaker: His question was
whether that Board has any stocks.

Shri Mahtab: Our report is that the 
Board has no stocks.

Shri A. C. Guha: W hat are the
functions now exercised by the Jute 
Controller?

Shri M ahtab: His main function is 
to allot raw  ju te to the different mills 
and also allot the quotas for export.

Shri A. C. Guha: In view of the 
high price of raw jute now, is the 
demand from U.S.A. going down?

Shri Mahtab: That is not our in
formation.

Shri S. N. Das: Has the attention of 
the Government been drawn to the 
ta c t that before the price control on 
jute and jute goods was removed, 
traders from West Bengal had smug
gled a very huge quantity of jute to 
this side of the country and then the 
traders concerned pressed the Govern
ment to remove the price control?

Shri Mahtab: I do not know If it 
has anything to do with the removal 
of price control but it has something 
to do with the trade with Pakistan.

Shri B. K. Das: Has any estimate 
been made as to how many months 
the present stock will last to keep the 
mills going?

Shri Mahtab: The stocks are movUig 
even now from Pakistan to India and 
it is very difficult to say the exact 
quantity of the present stock.

Shri A. a  Guha: May I know if 
U.S.A. has imposed any ceiling price 
for hessiari and if so, what is the pre
vailing price there? How will tha t 
affect the price of raw jute now pre* 
vailing in India?

Shri Mahtab: If the hon. Member Is 
referring to one of the speeches deli
vered by the Prsident of the Jute Mills 
Association there, 1 think there is no 
basis for that kind of apprehension.

P rovident F und of D isplaced 
T eachers

•4120. Shri A. C. Giiha: Will the 
Prim e Minister be pleased to state:

(a) whether the provident funds of 
migrating teachers and professors of 
Ea.st Bengal have been transferred to 
India and are available to the displac* 
ed teachers and professors;

(b) whether Government have had 
any negotiation with the Pakistan 
Gov^ernment on this matter; and

(c) whether there have been any
arrangements about this fund t>etween 
the two Governments and whether 
those arrangements have been put
into action by both the Governments?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) to (c). The 
arrangem ent in existence in East
Bengal for teachers and professors- 
to withdraw money from their pro
vident funds is that the sanction 
of the Inspecting Officers concerned, 
should first be obtained and then
withdrawal forms countersigned by 
them should be presented for pay
ment to the Post offices or Banks as 
the case may be. The East Bengal 
Government have recently assured 
the West Bengal Government that the 
displaced employees of educational 
institutions in East Bengal will not 
experience any difficulty in effecting 
withdrawals from their provident funds 
provided they follow the above proce
dure. The position was also reviewed 
at a Conference of the Chief Secre
taries of West Bengal, Assam, East 
Bengal and the Chief Commissioner, 
Tripura, held at Dacca on the 14th and 
15th March, 1951. It was agreed that 
the Governments concerned would ex
change lists of such employees and 
teachers and use their good offices to 
induce the Local Bodies and schools 
to pay up the arrears.

It is not, however, known what facili
ties the State Bank of Pakistan have 
arranged for the transfer to India of 
the amounts withdrawn by  migrant 
teachers from their Provident funds. 
An enquiry at present is being made 
on this point
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Shri A. C. Guha: What is the number 
of teachers and the amount of money 
involved?

Dr, Keskar: I am afraid I will not 
be able to give the details of the 
matter. As I said, the subject m atter 
is under discussion and negotiation 
between both the Gov^ernments.

Shri A. C. Guha: Is it a fact that 
as yet no teacher has been able to get 
any money out of the provident funds 
left on the other side?

Dr. Keskar: That might be the case. 
The principle itself, as i .said, has only 
very lerently been accepted.

Shri A. C. Guha: Has there been 
any complaint from Pakistan that the 
Muslim teachers who have migrated 
from here to Pakistan have not been 
able to get their provident fund?

Dr. Keskar: I am not able to say 
offhand, because I have not got the 
report of the discussions that have 
taken place about this matter.

Shri A. C. Guha: Is it a fact that 
both the Government of India and the 
Government of Pakistan have been 
following the same practice and policy 
regarding the payment of provident 
fund of their teachers and professors?

Dr. Keskar: The principle followed 
is the same but as to whether in the 
implementation of the principle both 
the Governments are following the 
same practice I am not able to say 
offhand.

Shri Sidhva: The policy adopted by 
the Minister of Rehabilitation regard
ing the provident fund of the refugees 
from West Pakistan is that 50 per cent, 
is paid in advance subject to the final 
decision being arrived at with the Gov
ernment of Pakistan. Is the same 
policy followed with regard to the 
refugees from East Pakistan also?

Dr. Keskar: The principle followed, 
with regard to East Bengal is different 
from that followed with regard to West 
Pakistan.

H o l i d a y s  t o  I n d u s t r ia l  E m >̂ l o y e e s

*4124. Shri SanJivayja: Will the 
Minister of Labour be p'eased t j  state:

(a) the number of paid holidays 
granted to the industrial employees; 
and

(b) the nuinber of )thor holidays?
The Mtnlster of W<<rks, Production 

and Supply (Shri G add i): (ai In Gov- 
«?rnment Industrial Undertakings the 
total number of paid holidays (includ
ing casual leave) varies between 12 
and 95 in a year. In private under
takings on the av dlable information

the num ber of such holidays varies 
between 23 and 39 in a year.

(b) In addition to above, most of 
the private undertakings grant to their 
employees casual or sick leave either 
on half pay or without pay. Sick 
leave is mostly granted to the extent 
of 15 days on half pay and casual 
leave of 10 days without pay.

Shri Sanjivayya: With respect to the 
number of paid holidays may 1 Know 
w hether the representatives uf the 
employees and the employers were 
consulted? ‘

Shri Gadgil: In the i*ase of Govern
ment undertakings no such question 
can arise. In regard to private employ
ment so far this has not been a subject 
m atter of agreement but more or less 
it has been a m atter of tradition.

Shri Kathnaswamy: Is there any
statutory provision to punish the em
ployers who violate the rules regard
ing the holidays to be given to their 
employees?

Mr. Speaker: He said that there was 
no rule but that it was a m atter of 
understanding.

Shri Kamath: Is there any scheme 
or proposal before, the Government o£ 
opening or establishing holiday homes 
for industrial employees, where they 
can spend their holidays?

Shri Gadgil: Not at present.

C achar P lantation E n q u iry  
C o m m itt ee

*4125. Shri Sanjivayya: (a) Will 
the Minister of Labour be pleased to 
state when the Cachar Plantation 
Enquiry Committee submitted their 
report and what are their main recom
mendations?

(b) Have Government taken any 
action in pursuance of those recom
mendations?

The Minister of Works, Production 
and Supply (Shri Gadgil): (a) The
report was submitted on the 9th 
January, 1D51. Main lecommenda- 
tions are divided into two groups

(i) Technical Recommendations.
These deal with the general im

provement of the yield and 
soil of the tea gardens.

(ii) Recom7iu>n(iaUo7\s regarding con- 
rorsion o/ jood concession info cosh.

These are not unanimous. The 
workers’ representatives have 
given their notes of dissent. 
These recommenJations are 
under consideration.
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(b) The technical recommendations 
of the Committee have already been 
commended to the P lanters’ Associa
tion concerned and the Government of 
Assam for their consideration and 
necessary action. The recommenda
tions relating to conversion of food 
con(‘ession into ( ash are still under the 
consideration of the Government of 
India in consultation with the Gov
ernment of Assam.

Shrl Sanjivayya: TIas the imple
mentation (;!’ some (;f the recommenda
tions involved any expenditure on the 
part of the Government?

Shrl Gadfifil: It is not possible for 
me to answer it just now.

WRITTEN ANSWERS TO QUESTIONS 

C re c h e s  in  M in es

*U2i, Shri Kshudiratn Mahaia: (a)
Will the Minister of Labour be pleas

ed to state out of the total number of 
coal mines, in how many mines provi
sions for creches have so far been 
made? *

(b) In how many cases have the 
Coal Mines Welfare Fund Advisory 
Committee so far recommended pro
secution of mine owners for non-com- 
oliance with the provisions of the 
Mines Creches Rules, 1P46?

The Minister of Works, Production 
and Supply (Shrl Gad«:ll): (a) 95
''reches are under construction in 118 
mines.

(b) Advisory Committee does not 
recommend prosecutions. The Chief 
Welfare Officer of the Coal Mines 
Labour Welfare Fund Organisation has, 
however, been authorised under the 
rules to launch prosecutions. 107 cases 
have so far been flled for non-construc- 
^ion of creches.

Pit-head Baltis

M122. Shrl Kshudiram Mahata: Will 
'he Minister of Labour be pleased to 
vtate:

(fl) the number of coal mines which 
have provided pit-head baltia so far; 
«nd

(b> the steps taken by Government 
'iRainst tliose collieries w'ho have evad
ed *he statutory obligation of erecting 
oil-ken cl

Th(‘ Minister of Works, Production 
and Supply (Shri Gadfdl): (a* The 
hon.* Member is presumably referring 
to pit-head bath.®’. If so in 84 coal 
minei pit-head baths have l>een con

structed and in 111 mines they art 
under construction.

(b) Prosecutions are being launched 
against the evaders.

Q uarters tor C oal-m in k rs

'^4123. Shri Kshudiram Mahata:
Will the Minister of Labour be pleased 
to state:

(a) the number of quarlers built 
from Welfare Fund at Bhull aiid Jharla 
coal-fields (Bihar) for coal miners; and

(b) whethei these are all occupied by 
(‘(jal miners and if not. w'hy not?

The Minister of Works, Production 
and Supply (Shri Gadgil): (a) 1566,

(b) No, Quarters ready for habilita- 
tion at present are 432. with .sanitary 
and water supply facilities. Out of 
these 432 quarters, 12 are in tha 
occupation of the staff, dispensary, 
Miners’ Institute etc. and the remain* 
ing have been allotted to the neigh* 
bouring collieries. External services 
are being provided for the rest of the 
quarters. As soon as this is done, it 
is hoped that they will be occupied 
by the miners.

M a t  E x p o r t

Ml 27. Shri S. C. SamanU: Will the 
Minister of Commerce and Industry b«
pleased to state;

(a) the quantity of mat produced In 
the States of West Bengal and M adraij

(b) how much mat was exported 
from India during the years from 1947 
to 1950 (year by year);

(c) the names of places to which 
mat was exported;

(d) whether any quantity of mat 
was imported into India during 1947 
and 1950; and

(e) the names of Railway stationi 
and ports from which mat is exported?

The Minister of Commirrce and 
Industry fShri M ahtab); (a) ^nd (e).
Information is being collected.

(b) to (d). A .statement is laid on 
the Table of the Hou.se. \See Appen* 
dix XXV, annexure No. 14.]

L ock-out in  O rissa  T extile  M ills

♦4128. Shri M. Nalk: (a) Will the 
Minister of Labour be pleaj«ed to .state 
whether it is a frc-t that the Orif?sa 
Textile Mili?̂ : Chowdwar have
(lo-'larcfl oT'i Dio 27lh April a lock-
nut of the industry followinff a 
"serious rioting” in the mill involving 
heavy loss of property and murderous 
attack on the M tnaging Director, the
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General Manager and other personnel 
of the management?

(b) Have Government enquired into 
the causes that led to the rioting and 
If so, what are they?

(c) How many workers were in
volved?

The Minister of Works, Production 
and Supply (Shri Gadgil): (a) to (c). 
The m atter raised in the question fails 
in the “State field”. However, the
information is being collected and will 
be placed on t ’le Table of the House 
Qs early as possible.

C o t t a g f : I n d u s t r ie s  B o a r d

M129. Dr. Deshmukh: Will the
Mlini.ster of Commer<*c and Industry be
pleased to stale:

(a) whether the Cottage Industries
Board proposed the establishment of 
an independent Corporation for en
couraging the sales of the products of 
the Indian cottage industries; and

(b) if so, what steps Government 
have taken to give efTect to these 
recommendations?

Tbe Deputy Minister of Commerce 
and Industry (Shri K arm arkar): (a)
Yes. Sir.

(b) The m atter is under considera
tion.

T r a d e  B a r r i e r  o n  I n d o - P a k i s t a n  
B o r d e r

*4130. Shri J. N. Hazarika: (a) Will
the Minister of Commerce and Industry
be pleased to state whether there is 
any trade barrier on transaction of 
business between local people—special

ly in Assam and East Bengal—living 
on either side of the Indo-Pakistan 
border?

(b) If the answer to part (a) above 
be in the negative, what arc the goods 
that are allowed to be traded in with
out any restriction?

The Minister of Commerce and 
Industry (Shri M ahtab): (a) and (b). 
Commodities mentioned in Schedule II 
of the Indo-Pakistan Trade Agreement 
of 26th February, 1951 are allowed to 
be moved without any import or export 
trade control restrictions subject to the 
conditions specified in the Schedule. 
In the case of Tripura, Garo, Khasi. 
Jantia and Lushai hill districts, some 
further relaxations have been 
authorised from export, import or 
exchange control regulations to facili
tate movement of the local produce.

B a m b o o  ( I m p o r t  a n d  E x p o r t )

M lSl. Saikh Mohluddiii: Win the
Minister of Commerce mnd Industry be

pleased to state the quantity  of bam boo 
imported into and e3^)orted from India 
during the years 1948, 1949 and 1950?

The Deputy M inister of Commerce 
and Industry (Shri K arm arkar): The
inform ation is not available as bamboos 
are not separately classified in the 
Trade Returns.

Sinial W o o d

♦4132. Saikh Mohiuddin: (a) Will the 
M inister of Commerce and Industry be
pleased to state w hat are the Industries 
in which simal tree (wood) is jsed?

(b) Is India self-sufficient in respect 
of this wood?

The Deputy M inister of Commerce 
and Industry (Shri K arm arkar): (a)
Mainly by the match industry and to 
.some extent by the plywood and cer
tain other miscellaneous industries.

(b) No, Sir, but certam  other species 
can serve as substitutes for this wood.

E x p o r t  o f  C a s t o r  S e e d s  a n d  O i l

*4133. Shri M. L, Gupta: (a) Will 
the Minister of Commerce and Indus
try be pleased to state whether any 
restrictions are placed on the export 
of castor seeds and oil?

(b) If the reply to part (a) above 
be in the afrirmative, has any announ
cement as regards the export policy of 
Government been made and if not» 
why not?

(c) Has the oil seeds trade made any 
representation on this account and if 
so, what has been the result of the re
presentation?

The Deputy M inister of Commerce 
and Industry (Shri K arm arkar): (a)
Yes, Sir. Export of castor seeds and 
oil is controlled.

(b) No quota for export of castor 
seeds ha.*̂  been announced after 
November 1950. As regards castor 
oil, the latest policy of Government 
was announced through a Press Note 
dated the 1st May 1951, A copy of 
the Press Note is placed on the Table 
or the House. [See Appendix XXV 
annexure No. 15.]

(c) Yes. The procedure described 
in the Press Note of 1st May 1951 em
bodies the latest decision which took 
into account representations received 
from the trade.

S o a p  I n d u s t r y

•4134. Shri Himatsingka: WiU the
Minister of Commerce and Industry be
pleased to state:

(a) whether the attention of C3ov- 
crnment has been drawn to the crisis
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uhu 'h  is tactiig tlie soap industry in 
the country due to the hi^'h prices of 
coconut oil, non-availability of caustic 
soda and other essential raw materials;

(b) wiiether GovernmCiil are aware 
that the standard rale of duty at 42 
per cent, ad valorem  on coconut oil 
has increased the cost of manufacture 
and that the soap industry has lost 
hold on the export market; and

(c) if so. what steps Government pro
pose to take in this regard?

The Deputy Minister of Commerce 
and Industry (Shri K arm arkar): (a)
It is true that the prices of some of 
the raw materials for soap have gone 
up, but there has not been a substan
tial loss of production.

(b) The ad tmlorein duty of 42 per 
cent, which has been in existence since 
1942 has controlled only to a small 
extent towards the rise in the cost of 
production of soap. The duty cannot 
t-ierefore be considered as responsible 
for the fall in exports.

(c) Does not arise in view of the 
answers to parts (a) and (b) above.

I n d ia n  T r a d e r s  i n  S h a n g h \ i

*4135. Shri Himatsingka: Will the
M inister of Commerce and Industry be
pleased to state:

(a) whether the attention of the Go
vernm ent of India has been drawn to 
the diflficuUles experienced by Indian 
traders in Shanghai as a result of the 
introduction of barter system of trade 
in China;

(b) whether in view of the fact that 
the Indian business community in 
Shanghai is finding it Impossible to 
continue to run their establishments 
there. Government intend taking up 
(he m atter with the Peoples* Repu'ilif 
of China;

(c) if so. on what lines: and
(d) if not, why not?

The Deputy M inister of Commerce 
and Industry (Shri K arm arkar): (a)
Yes. Sir.

(b) to (d). The m atter is under the 
consideration of Government.

Y a r n  f o r  M a d r a s  S t a t e

M136. i^hri P. Basi Reddi: U ill the 
Minister ot Commfrce and Industry bo
pleased to

(a) vvhcth'jr the Gin ernirien! ( f* 
Madr;.»s asked f >T i

90 P. S. Deb.

quotas of yarn for the l e ’̂ iaining 
months of the current year in view of 
the continued unemployment of a con
siderable number of weavers in tha t 
State;

(h) whi ther Government have made 
any additional allotments of yarn for 
that State; and

(c) if so. for what months and in 
what quantities?

The M inister of Commerce and 
Industry (Shri M ahtab): (a) Yes. Sir

(b) and (c). As already stated in 
my reply to Starred Question No. 3917 
dated the 7th May, 1951. Government 
have agreed to give an ad hoc quota 
of 2.500 bales to Madras during the 
months of May and June 1951.

Biri ( E x p o r t  t o  P a k i s t a n )

*4137. Shri B. K. Panl: Will the
M inister of Commerce and Industry be 
pleased to state the value of annual 
export of Indian made Biri to Pakistan
during the years 11)48-49. l949-.')0 and
1950-51?

The Minister of Commen'e and 
Industry (Shri M ahtab): It is regretted 
it is not possible to give the value of 
annual exports of hiris to Pakistan 
as bir is  are not separately recorded 
in the trade accounts.

Y a r n  S u p p l i e s  t o  D e l h i  Netoar a n d  
H a n d l o o m  W e a v e r s

*4138. Shri J. K. Kapoor: Will the
Minister of Commerce and Industry ue
p ie ;;fd  to sia le ’

whether the Director of Civil 
Supplies. Delhi, has appointed a 
nominee for the procurement and . np- 
ply of yarn to Newar and handlcom 
wer^vers in the State of Delhi and ii 
so. what is the rate of ’omrnission al 
lowed to him and the total amount of 
such commission allowed to him during 
the years 1949-50 and 1D50-51;

(b) whether there arc A:»soriations 
of Newar and handloom weavers \sho 
obtain yarn from the said State nomi
nee on payment of the pre.^cribcd com 
mission and distribifte it to their in
dividual members: and

(( ) V h»"lher Government nre ronsi- 
dering to p^Tinit the aforesaid associa
tions to obtain the supply (<f yarn di
rect from the Mills to eliminate *hc 
SlaU' n('»minoe\s rommi^-^i'^n and to 
enable the N c i r n r  and handloom wea
vers fn pet the yarn at cheaoer rate?

The Min\sl('r of C o m m e r c e  and 
Industry (Shn M ahtab); Ye.*-’ No
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separate commission is paid to the 
uominee. He is permitted to sell yarn 
to the consumers at varying rates 
within the prescribed margin of prolit 
of 12 J per cent.

(b) Yes.

(c) For lack uf funds and neces
sary organisational efficiency all the 
associations are not in a position to 
procure yarn from the mills. But in 
certain cases direct supplies are being 
made.

Y a k n  D i s t h i b u t i o n  j n  D e l h i

Shri J. R. Kapoor: Will the
Mjnister of Commerce and Industry be
plcasud 10

(a) th(' totnl quantity of yarn dis
tributed hy iht* Director of Civil Sup
plies, Delhi during the years 1949-50 
and 1950-51 to m anufacture (i) JVo'oar 
and (ii) ha.MdJnom cloth; and

(b) whether in view of the scarcity 
of cloth Govcrnmunl are considering to 
stop supply of yarn for m anufacture of 
Newar atid divert the same t.> the 
manirfHcture of handloom cloth?

The Ministf^r of Commerce and 
Industry (Shri M ahtab): (a) Inform a
tion for 1949-50 is not available as 
there was no control over the distri
bution of yarn in Delhi State from 
July 1949 to May 1950. From May 
1950 to March 1951 the l^ewnr, Tape 
and wick marmfacturers and handloom 
weavers were supplied 577 bales and 
570 bales respectively.

(b) No.

J m p o h t s  a n d  E x p o r t s

-4140. Shri Jtaunjhunwala: Will the 
Mini.ster of Commerce and Industry be
pleased to state:

(a) the total value of raw m aterials 
ior Industrial use imported in l:>50-51 
and the Lstimated value of such im
ports proposed to be made in 1951-52;

(b) the list of such goods with their 
value separately;

(c) Die total value of sprire parts for 
capital goods imported in 1950-51;

vtl') the total value of capital goods 
imported in 1950-51;

(o) the total value of Consumers' 
/jioods imported in 1950-51 and the e.*;- 
Umated value of such imports to be 
vnade in 1951-52 as a result of bilateral 
aKreements with dllTeront c-umtries:

(D the list of arti< les referred to in 
part (o) for lf»50-.»il. lf^M-52;

(^) the total value of articles expor- 
ic‘(i in 19;30-r)l and to be exported in
1951-52 as a result of bilateral agree
ments with dillerenl countries; and

(h) the list of m aterials referred to 
in part (i>?

The M inister of Commerce and 
Industry (Shri M ahtab); (a) The total
value of raw  m aterial for industrial 
use imported in 1950-51 is Rs. 
1,99.71.21.000. It is prem ature to give 
any estimated value of such im ports 
propo.sed to be made in 1951-52 as it 
will depend upon the im port prices, 
availabilities and the im port policy 
that will be followed during the periods 
July-December 1951 and January-June 
19.52 \vhich has not yet been settled.

(b) A statem ent showing details of 
goods imported with value shown 
against each item is laid on the Table 
ol the House. (.See Appendix XXV, 
annexure No. 16.]

(c) The total value of spare parts 
for (bapital Goods imported in 1950-51 
was Rs. 8.49.24.000

(d) The total value of Capital Goods 
(including parts of Capital CJoods) im
ported in 19.50-51 was Rs. 81,54,15,000.

(e) The total value of consumer 
goods imported in 1950-51 as a result 
of bilateral trade Agreement as avail
able from the records is Rs. 10,97,58.000. 
Estimate of imports cannot be given in 
view of the reasons alread.y stated in 
the reply to part (a) of the Question.

(f) A statem ent showing the types 
of goods imported and the value 
shown separately against each item is 
Ifiid on the Table of the House. fSee 
Appendix XXV. annexure No. I**?.]

(g) Total value of articles (included 
in the trade agreements and others) 
exported in 1950-51 is Rs. 514-2 crores. 
Tt is not possible to give estimated 
export figures for reasons given in 
part (a) above.

(h) A statem ent showing details of 
description of goods exported to several 
countries covered by bilateral trade 
Agreement is laid on the Table of the 
House. [See Appendix XXV, an
nexure No. 18.1

B a l i .-b e a r in c j s

294. Shri Sidhva: (a> Will the
Minister of Commerce .ind Industry
be pleased to state whether any fac^ 
tory for producing ball-bearings 
exists in India?

(b> If so, what is its name, what 
the tjuantily produced by it?
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(c) W hat a re . our r«quiremenls in 
respect ol various sizes of ball-bear
ings?

(cl) What quantity, with its value, 
is imported from foreign countries?

The M inister of Commerce and 
tm duatrj (Shri M ahtab): (a) Yes; Sir.

(b) National Bearing Company 
Limited, Jaipur. Us average produc
tion is about 12,000 numbers a month.

(c) Roughly one million per annum .
(d) 1 would refer the hon. Member 

to the reply given by me to P art (a) ot 
S tarred  Question No. 2512 on the 26th 
March 1951.
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[M r . Speaker in the Chair]

QUESTIONS AND ANSWE21S
(See Part I )

9-30 AJtf.
DEATH OF M ^U L i^A  HASRAT

Mr. Speaker: Before we proceed
further, I have to inform the House of 
the sad demise of Maulana Hasrat 
Mohani who died after a protracted 
illness at Lucknow on the 13th of this 
month.

He was a staunch fighter in the 
struggle for Indian independence and 
had served a number of terms of im* 
prisonment. The Maulana was a 
Member of the Constituent Assembly 
and was President of the UP. Provin
cial Congress Committee at one time.

The House m i^t stand up in silence 
for a minute as a mark of respect to 
the memory of the deceased. ^

REPRESENTATION OF THE PEOPLE 
(NO. 2) BILL-contd.

Mr. Speaker: The House will now 
proceed with the further consideration 
of the motion moved by Dr. B. R. 
Ambedkar on the 9th May regarding 
the Representation of the People 
(No. 2) Bill.

The Minister of Law (Dr. Ambedkar):
On Saturday last when I entered upon 
the reply to the general debatie on my 
motion, I said that although a great 
many points were raised by those who 
spoke on my motion there were some
157 P.S.D.

which were actually covered by amend
ments and that it was, therefore, un
necessary in the course of the reply 
to deal with those points because I 
felt that a better reply could be given 
when the motions are moved, and I 
said that I would, therefore, confine 
myself to such points as were made 
in the course of the debate which were 
not covered by any amendment. On 
going over the amendments I found 
that there are only three points which 
are of some substance which were 
made but which I do not find having 
been made the subject of any specific 
amendment. It is therefore to these 
points that I propose to confine myself.

The first such point was made by 
Babu Ramnarayan Singh and also by 
my friend, Prof. Ranga. Both of them 
complained that according to their ex
perience and information the Ministers. 
of the Governments in various Pro
vinces and States were taking very 
active part in the election campaign 
and that they were exercising their 
authority and their influence in order 
to serve their own political interests or 
the interests of the party to which they 
belonged, and that this kind of a mis
use of authority and influence was 
calculated to result in unfair practice 
against those who did not belong to 
their persuasion. The suggestion that 
they made was that there ought to be 
a provision in this law calling upon 
Ministers to resign their offices some 
time before the actual election com
menced. It seems to me that this 
suggestion has not been examined 
properly either by my friend Babu 
Ramnarayan Singh, or by Prof. Ranga, 
because I have no doubt about it ^at 
if they do examine the feasibility of 
giving effect to such a proposal they 
will find that it would be more or less 
Impossible to give effect to it. In this 
connection I would like to point out 
the provision contained in our Consti
tution. The Constitution makes the 
President the head of the State. At 
the same time the Constitution lays 
down that the President shall not
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[Dr. Ambedkar] 
act except on the advice of 
what is termed the Council of 
Ministers. Therefore, if the Presi
dent is to act, it is absolutely essential, 
according to the Constitution, that 
there must be in existence at aU times 
a Council of Ministers to advise him. 
We have not got any such provision as 
contained in section 93 of the Govern
ment of India Act, 1935 where under 
certain circumstances and in certain 
contingencies the head of the province, 
namely the Governor, was permitted 
to act on his own authority without 
the advice of the Council of Ministers. 
We have not got any such provision 
at all. In fact, the whole of the Gov
ernment will have to be suspended for 
the period of three months if this 
suggestion is to be given effect to. 
Therefore, from the point of view of 
the Constitution itself the suggestion 
made is quite impracticable.

Both the Members, Babu Ram- 
narayan Singh as well as Prof. Ranga, 
also referred to the conduct of the 
civil servants who, they thought, either 
under the positive directions of the 
Ministers under whom they are serving 
or because of their desire to flatter 
and help and to win the goodwill of 
the Ministers under whom they are 
serving, were engaged in political ac
tivities in which they ought not to 
engage. I am very sorry to hear of 
that. If the fact as alleged by either 
one of them is true, it tmdoubtedly 
indicates a great deal of demoralization 
in the civil servants. It is all the more 
regrettable because we have taken 
ample pains in the Constitution and the 
rules that have been framed there
under, to give the civil servants the 
utmost security in the matter of the 
tenure of their posts, in the promotion 
to which they are entitled to and all 
the other privileges as to salaries etc. 
All that was done with the definite 
intention of giving the civil servants 
the security which it is necessary for 
them to have in order to be indepen
dent in the matter of administration. 
If, notwithstanding the security that 
has been given to them, the civil 
servants are not standing up to the 
best of their traditions, all that I can 
say is this, that there has been a great 
demoralization. But I do not know 
what remedy one could adopt. As the 
Bible says, *‘If the Salt has lost its 
Savour wherewithal shall it be salted?** 
If the civil servants have lost their 
salt, I do not know how they could be 
salted. I think we must depend upon 
the general improvement in the mind 
of our people as a whole that there 
are certain moral principles to which 
we must adhere in the course of our 
imblic life. I hope such an elevation

of the moral sentiments will some day 
come. But if my friend insists that 
rather than wait for the improvement 
In the morals of the people we should 
apply some legal remedy, there again 
1 find that it is not quite so easy. The 
only remedy that one can think of is 
to make a law whereby we could make 
the conduct of a civil servant which is 
partial to any particular party or which 
is not strictly in conformity with the 
rules of administration, penal and 
subject it to some kind of rigorous 
sentence. It seems to me theft one point 
in this connection has to be borne ia  
mind, and that is, a civil servant could 
not be made liable to prosecution at 
the will and whim of anybody who 
feels himself wronged by the conduct 
of such a civil servant. It would be 
necessary to provide some kind of a 
previous sanction in order that a pros^ 
cution may be lodged against the civil 
servant. Whose previous sanction 
shall be required? Obviously the pre
vious sanction must be the sanction of 
the Government, or of the President.

Prof. Ranga (Madras): Why not of 
the Election Commissioner?

Dr. Ambedkar: Of the Election Com
missioner? Wen. I have no idea and 
I do not want to say anything about 
the Election Commissioner because the 
officer, technically, is supposed to be 
under me and I do not wish to say 
anything which would in any way 
derogate or depreciate from the autho
rity of that particular officer. But let 
us admit that some kind of a sanction 
will be required before a prosecuUon 
is launched. Now I wonder whether 
the Government of the day, whom a 
particular administrator has helped, 
would be ready and wilUng to give itc 
sanction. Therefore, if any such law 
was made, it would only be a PaPfi 
law and would not have any effect In 
practice. It seems to me, therefore 
that thU is a matter which must b« 
left to public morality and the sanction! 
of public morality.

/ The second point to which I wisl 
to refer is a point raised by Mr 
Venkataraman. He suggested that U 
this BiU voting is regarded as a right 
His contention was that it should b< 
regarded as a duty; that a citizen o: 
this country should not merely hav< 
the right to vote, but he must have ttw 
duty to vote, and that he ought to w 
visited with some kind of a ounish 
ment. The sentiment of course is yer 
laudable and no doubt the principli 
has been accepted in some of th( 
countries such as Australia. Belgium 
etc. But Irt iw examine the posiUoi 
a little more carefuDb̂ . If this ooUga 
tion Is to be a real obligation, when



mm Repre«entation of the 14 MAY 1951 People (No, 2) Bill Bdiws

in a country like India, according to 
Mr. Venkataraman himself and accord
Ing to many others who have cx- 
p^ience of elections there is a general 
apathy regarding voting* the punish
ment must be somewhat serious. It 
could not be Ave rupees; it could not 
be ten rupees. It shall have to be 
something like one hundred rupees. 
Now, I wonder whether anybody in 
this House, however enthusiastic he 
may be with regard to the point that 
every citizen ought to exercise his 
duty, would be prepared to support a 
punishment so condign as the one 
represented by a fine of rupees one 
hundred. I doubt very much if many 
Members will come forward to support 
it. If the punishment is not rigorous 
enough, then again the law will be of 
no value at all.

Secondly, in a matter of this sort we 
will have to grant many exemptions. A  
voter may be on that day ill. If he 
is not ill, but finds subsequently that 
it is brought up before the court, it 
would not be very difficult to go to a 
medical man and obtain a certificate by 
paying eight annas, as most of us in 
criminal courts do in obtaining post** 
ponement of the cases. If he is not, his 
wife may be ill, or she may have been 
delivered on the same day. All these 
things would arise and we may have to 
give a lot of exemption so that the law 
ultimately may remain to be a bare 
skeleton.

Shri Bharatl (Madras): What about 
the Australian Constitution?

Dr. Ambedkar: In Australia almost 
everybody votes. I think the people 
who bring themselves within the ambit 
of this law are very few.

Shri Sidhva (Madhya Pradesh): What 
is the penalty there?

Dr. Ambedkar: Five pounds.

My own view is this. I cannot say 
that I have much of experience of 
voting. But such experience as I have 
has given me this idea that the lowest 
class of people in this country and the 
highest are politically most conscious. 
In my /xperience in my province, the 
Scheduled Castes, who stand last in 
the scale of social order, vote to the 
extent of 80 per cent. I have never 
found any election in which they have 
voted less than that. I also feel— ând 
I think I am sure in my statement— 
that the Brahmins in my province vote 
about 80 per cent. The reason is 
obvious.

One community is a depressed com
munity. It is conscious of the fact that

its moral and material elevation de
pends upon the place it occupies in the 
legislatures of this country. Conse
quently they never waste their time, 
their energy in anjrthing else, however 
profitable they may be except to go to 
the poll "and vote on the day when the 
poll is called. My exi^rience with re
gard to Ihe Brahmins is also the same, 
and my analysis is also the same. 
They today stand almost on the pre
cipice. Everybody wants to push them 
out from all the places that they have 
occupied. Consequently they also 
know that unless they have a certain 
amount of solidarity among themselves, 
that unless each one of them goes to the 
poll they shall not be able to exercise 
the influence which they must exercise 
in order to secure themselves from a 
harsh pushing out immediately and to 
secure at least a transition from one 
stage to another.

Shri Kamath (Madhya Pradesh): Not 
all Brahming.

Dr. Ambedkar: The class which is 
apathetic and which does not care to 
vote is the middle class. Their exist
ence does not seem to depend so much 
upon the governmental activity. They 
have their granaries, if not full, half 
full and they know that without resort 
to any kind of government help ^ y  
can carry from season to season and 
from year to year. They therefore do 
not care about it. That is my experi
ence. Therefore, what we need do at 
the present moment is to teU those 
Members who represent the middle 
class that there is a duty cast upon 
them, to see that this class becomes 
politically conscious and to call them 
to the election so that they may partici
pate in the same way as those at the 
top and those at the bottom do. I do 
not think that any legal remedy is 
necessary.

Then I come to the last point raised 
by my hon. friend Mr. Sonavane. It is 
really no argument that he presented. 
He wanted to know certain facts. He 
wanted to know what was the system 
of voting that was going to be. He was 
under the impression that there was 
going to be some kind of marking on 
the ballot paper as used to be in former 
times. My friend will know that under 
the single-member constituency system, 
with one-man-one-vote, crossing is ab
solutely unnecessary. Voting now be
comes very much like buying a post 
card, writing the address of the addres
see on it and dropping it in the postal 
box on the road. All that the voter 
has got to do is to go to the ballot clerk, 
and to obtain the ballot paper which 
is a blank thing. He will know before
hand that there is a particular kind of 
coloured ballot box assigned to a
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particular candidate with a symbol 
chosen by him, out of the many that 
are improvised by the Election Com
missioner, and if he is properly inform
ed beforehand he can take the paper 
and drop it inside without any 
necessity for marking. That is going 
to be the system.

Shri Sonavaae (Bombay): What
about the colour and symbol?

Dr. Ambedkar: It is a matter of con
venience.

Shri Sidhva: Separate box for each
candidate?

Dr. Ambedkar: Yes» certainly; Other
wise how would it happen?

These are. Mr. Speaker, the points 
which I thought I ought to touch upon 
because they were not covered by any 
particular amendment. I do not think 
that there is any other point of a 
similar sort which requires any ex
planation at the outset.

With these words. Sir, I commend my 
motion to the House.

Shri Kamath: May 1 ask one ques
tion? Though the Law Minister said 
that he is not in favour of imposing 
a penalty or fine upon electors who.....

Mr. Speaker. I am afraid he is asking 
for some explanation and going into 
the merits.

Shri Kamalh: 1 am asking for in
formation.

Mr. Speaker It is coming, of course, 
in the form of asking for information; 
in substance it comes to an argument 
l̂ âin.

The question 1b:
“That the Bill to provide for the 

conduct of elections to the Houses 
of Parliament and to the House or 
Houses pf the Legislature of each 
State, the qualifications and dis
qualifications for membership of 
those Houses, the • corrupt and 
Illegal practices and other offences 
at or in connection with such elec
tions and the decision of doubts 
and disputes arising out of or in 
connection with such elections, as 
reported by the Select Committee, 
be taken into consideration.**

The motion was adopted.
Mr, Speaker: We will now take the 

Bill clause by clause. We shall take 
up clau^ 2.

Dr. Ambedkar May I suggest. Sir, 
that clause 2 is the definition clause 
lead might be taken up last?

Mr, Speaker AU right. Then we 
shall begin with clause 3, and the con
sideration of clause 2 will be postponed. 
I shall call the amendments one by 
one and hon. Members wishing to move 
them will plea.se indicate that they 
want to move them. In case I miss 
any, my attention may be invited.
Clause I (Qualiflcations for Council 

of States Membership)

Shri Naxiruddin Ahmad (West
Bengal): I wish to move my amend
ments.

Sardar Hukam Singh (Punjab): I 
wish to move mine— N̂o. 60 in the 
printed list.

Mr. Speaker: So the amendments 
that are going to be moved are Nos. 50, 
56, 57, 59. 61 and 63 in the printed list 
by Mr. Naziruddin Ahmad and No. 60 
in the printed list by Sardar Hukam 
Singh. And no amendment in Supple
mentary Iiist No. 1 is going to be 
moved.

Shri Jnaai Ram (Bihar): There
appears to be a printing , mistake in 
clause 3 of the Bill. The word that 
appears is ‘inspector’.

Skri J. R. Kapoor (Uttar Pradesh): 
That has been corrected, already.

Mr. Speaker Mr. Naziruddin Ahmad. 
He need not read the amendments, but 
may just mention the numbers—unless 
it is necessary for his arguments later.

Shri Naximddia Ahmad: Will it not 
be convenient to proceed one by one?
I shall be very brief in respect of 
most of my amendments. If all and 
sundry amendments are taken together 
it would be difiicult to attend to the 
various points.

Mr. Speaker: The point is that I do 
not want a repitition of the same 
debate and the same points. Therefore 
let us have that convention. Let the 
amendments be moved to the particular 
clause. Let the speech be In respect of 
the amendments and the clause, and 
while putting to vote, I shall put each 
of the amendments separately. Will 
that be convenient?

Shri Naziruddin Ahmad: It v^ll be 
slightly inconvenient, because i have 
found that if a large number of amend
ments are moved together the replies 
to the points made are not complete.

Mr. Speaker: All right. Let him 
move his first amendment.

Shri Naziruddin Ahmad: I beg to
move:

In sub-clause (1) of clause 3, for 
the words **A person shall not be
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Qualifled” substitute the words “No 
S^rson shall be qualified*’.

This is only a verbal amendment.
Dr. Ambedkar: Is each one to be dis

posed of. Sir?
Mr. Speaker: Yes.

Dr. Ambedkar: As the author of the 
amendment himself has said it is a 
purely verbal amendment. But I 
would like to add one more point. 
That is that the form that has been 
adopted in the Bill is the form which 
has been adopted in the Constitution. 
We would like to follow the form used 
in the Constitution consistently in all 
the Bills which relate to this matter. 
I therefore cannot accept the 
amendment.

Shri Naziniddio Ahmad: 1 do not
wish to press it.

Mr. Speaker: Then I am not putting 
it to the House.
10 A.M.

Shri Naziruddin Ahmad: 1 beg to
move:

In sub-clause (1) of clause 3. for the 
words “Parliamentary constituency” 
substitute the words “House of the 
People constituency*’.

In regard to this amendment it is 
well-known that after the elections, 
Parhament means the two Houses of 
Parliament, namely the House of the 
People and the Council of States. 
Though this was quite clear, I find that 
in the Representation of the People 
Act of 1950 ‘the Parliamentary con
stituency’ has been defined to be the 
constituency for the House of the 
People. That is provided in clause 
2(f) of Act XLIII of 1950. That I 
submit was based on a failure to ap
preciate the fact that Parliament wUl 
consist of two Houses and to interpret 
Parliamentary constituency to be 
equivalent to a constituency for the 
House of the people would rather 
create confusion.

[ M r .  D e p u t y - S p e a k e r  in the Chair]

I however find that in the amend
ing Act LXXIII of 1950 a clause was 
inserted in section 3 by which a new 
definition was added to the original 
Act XLIII of 1950. That was the 
insertion of a definition '‘Council of 
States constituency”. For the first 
time, it seems to me, the distinction 
between the two Houses of Parliament 
with regard to ‘constituency* was realiz
ed and that is why the new definition 
was added which defines 'Council of 
States constituency*.

Although this definition was added, 
the old definition in the parent Act 
of a ‘Parliamentary constituency’ was 
not changed. I should think that for 
purposes of clarity the two constituen
cies of Parliament should be known as 
the House ot the n ople constituency 
and the Council of States constituency. 
After the amendment giving a new 
definition to the Council of States 
constituency, I think the expression 
‘Parliamentary constituency’ would be 
improper. So far as this Bill is con
cerned it has attempted to state certain 
provisions and certain definitions of 
the Reoresentation of People’s Act of 
1950 to be incorporated in the present 
Bill unless the contrary is stated. 
Therefore, the phraseology or the 
nomenclature adopted in the parent 
Act is not compulsorily acceptable in 
the present Act. I have, therefore 
attempted to make a distinction 
between the two Houses and their two 
constituencies. It is rather a question 
affecting the nomenclature of the con
stituencies but it is a distinction which 
is consistent with the existence of two 
Houses and the existence of two entire
ly different constituencies. One is a 
direct constituency and the other is 
indirect. I therefore submit that it is 
not proper for us to adopt the old and 
somewhat out of date definition in the 
old Act but to begin a new phraseology 
based upon a correct appreciation of 
the existence of two Houses and two 
constituencies. If we take that stand
point and begin to recognize the two 
constituencies as being related to the 
two Houses so far as nomenclature is 
concerned. I think there will be no 
difficulty and we shall start with a new 
set of definitions and new expressions 
and we shall not be bound to go back 
to Ithe antiquated definition in the earlier 
Act. I submit that the hon. Members 
should consider the matter and accept 
my standpoint There are a number 
of amendments and if this is accepted 
or rejected, it would dispose of a large 
number of similar amendments. As 
the expression appears frequency in 
this Bfil, I think it is better not to en
courage any confusion of thought.

Dr. Ambedkar: I cannot accept this 
amendment. In the first place there 
is no difference in substance. The 
effect remains the same. All that we 
are trying to do is to keep up the 
uniform phraseology which is used in 
this Act as well as in the Representa
tion of the People Act already passed. 
If mjr hon, friend were to see the 
definition in sub-clause (f) of clause 2 
he will see that ‘Parliamentary con
stituency’ is defined to mean “a con
stituency provided by section 6 or by 
order made thereunder for the purpose 
of election to the House of the People.** 
Therefore, there is really no difference
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at all. Secondly, I would like to draw 
his attention to the Interpretation 
claiise, clause 2, sub-clause 1(a) where 
it Is stated: **each ot the expressions 
defined in section 2 or sub-seraon (1) 
of section 27 of the Representation of 
the People Act, 1950 (XLUI of 1950), 
but not defined in this Act, shall have 
the same meaning as in that Act” 
Therefore, this is quite unnecessary.

Mr. Depnty-Speaker: The question is:
In sub-clause (1) of clause 3, for the 

words '^Parliamentary constituency” 
substitute the words ‘‘House of the 
People constituency”.

The motion was negatived.
Sardar Hbkam SiBgli: I beg to move:
After sub-clause (2) of clause 3. 

insert the following new sub-clause:
**(2A) No oerson shall be quali

fied to oiler nimself as a candidate 
for teing chosen as a representa
tive of the people in the House of 
People, or as representative of any 
Part A or Part B State (other 
than the State of Jammu and 
Kashmir) in the Council of States, 
or as a representative in either 
House of the Legislature in any 
Part A or Part B State, or nomi
nated to the Council of States 
under article 80 of the Constitu
tion, unless,—

(i) he is or has been at any time 
for at least one year member of 
any Legislative Chamber, either 
Central or in any State In the 
Union of India; or

(ii) an elected member of any 
local self-governing body like a 
Municipal Corporation or Coimcil, 
or a District Board, or a Village 
Punchayat for at least year prior 
to his so offering himself as a 
candidate; or

«
(iii) is or has been a member 

of any statutory University, Re
search Institution, or administra
tive body or corporation like a Pori 
Trust; or

(iv) has been a public servant, 
whether under the Central Gov
ernment, or under the Government 
of any State in India, or in 
^tutory body, corporation, or 
authority for at least five years 
before the date of so offering 
himself as a candidate, but has 
^ased to be such public servant 
for at least one year prior to the 
date of so olTering himself as a 
candidate, provided that any one 
who, having retired from public

service, is in receipt of a re ^ a r  
pension or is expecting a gratuity 
or compassionate allowance from 
the Government of India or any 
State Government in the Union, 
shall not be deemed to be dis
qualified under article 102 of the 
Constitution; or

(v) is or has been a teacher in 
^ny school, college, University or 
other Institution of learning or re
search for at least one year before 
the date of his so offering himself 
as a candidate; or

/ (vi) has been enrolled in, or 
served as a volunteer in any 
recognised organisation for social 
service, public instruction, training 
or research; or

(vii) is able to read and write 
Hindi the national language of 
India, or English, if he offers him* 
self as a candidate to be chosen for 
a seat in the People’s House of 
Parliament, or. if he offers himself 
as a candidate for membership of 
either House of Legislature in any 
Part A or Part B State, is able to 
read and write Hindi, the national 
language of India, or English and 
any one or more of the regional 
languages of Part A or Part B 
State concerned.”

Sir, this amendment might appear to 
l>e very strange to some of the hon. 
Members. The object that underlies 
it was explained by Prof. K. T. Shah 
in the general debate. Of course, it 
has been stressed here by many hon. 
Members that it is a unique experiment 
that we are undergoing and everybody 
would agree that so far as the numbers 
are concerned, there is no parliament 
in the history of the world, where 18 
crores of people have gone to the polls 
at one time to elect their representatives. 
On the one hand, we find that so far 
as numbers are concerned, this elec
tion would be unoarallcled or unprece
dented. Similarly, so far as lack of 
experience and familiarity with 
elections and capacity to choose is 
concerned, that side also would be 
unprecedented. We might say that 
it is a common thing because we have 
now laid down adult franchise and 
everybody shall have the right to vote. 
But, when we look to this side that 
our people have no experience, they 
might be led away by certain influences 
or in their ignorance, they may not 
have that discretion to decide who 
should be their best representatives 
who can advance their cause, so far as 
real democracy is concerned. There
fore my object in moving this amend
ment is that there should be some 
positive qualifications as well. The 
Bill, as it stands, lays down eertahi
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qualiflcations so tar as age is concern- 
as far as a person's being 

registered as a voter is concerned, and 
such otlier things in clauses 3 to 6 
and the disqualifications are laid down 
in clause 7. So tar as fitness is con
cerned, there are no qualifications in 
the BiU. Why is this fitness needed, 1 
was explaining just now. We have no 
experience at all so far as democracy 
is concerned. We have not developed 
it slowly; we are not used to it. This 
is a new experiment. Therefore, if we 
positively lay down certain conditions 
and enable those persons who come 
forward to help our electors to direct 
their energies towards the election of̂  
these categories or classes of persons, 
perhaps, we might educate them and 
help them in returning such persons 
who might be more useful in working 
the democracy. It is not that I am 
placing certain categories in any 
superior or higher status. What 1 
have stated in these clauses of my 
amendment is that certain persons who 
have had experience,—be they govern
ment servants or members of any 
legislature or local bodies at certain 
places, or persons who have worked in 
any social service organisations,—of . 
voting, and directing their energies 
towards the solving of certain problems 
that come before them, would be more 
useful. It might be asked that some 
persons may have proved rather worse, 
or unequal to the task which was en
trusted to them when they were in the 
legislature or when they were govern
ment servants. But, that is certainly 
better than leaving the whole thing to 
the electors. At least this much 
Judgment can be exercised by the elec
tors whether anybody who had had any 
opportunity to serve the public, 
whether in any legislative body or in 
a Municipal corporation or district 
board or as a government servant or in 
any social service organisation, proved 
equal to the task which was entrusted 
to him or not. It is clear that if 
choice is made out of those persons 
who have had a certain experience, 
there would certainly be a body whose 
members would be well conversant 
with the work that comes before them 
in the daily routine. They will be able 
to pick up the work very easily and 
the work would be, I should say, 
expedited and much energy and ex
pense would not be wasted if such men 
are brought in. About social service 
and public bodies, I attach the greatest 
importance. Those who have worked 
in these bodies and done social service 
without any remuneration certainly 
deserve some appreciation. They have 
Bome energy; they want to utilise that. 
They have already done some work. 
If we appreciate this and give them a 
chance to work in these bodies, certain
ly, we are not doing them any great

credit, but only appreciating the virtue ■' 
that they have got that when they had Z 
an opportunity, they applied themselves ' 
nobly to that task.

Shri B. Vdayudhaa (Travancore-
Cochin): By electing them as Members 
of Parliament

Sardar Hakam Singh: Yes; that is ' 
what I want. One thing that is there
in clause (vii) is ability to read and 
write Hindi, the national lan^age of 
India or English if he offers himself as 
a candidate. It was pointed out on. 
that day also.....  '

Shri Sidhva (Madhya Pradesh): May
I rise on a point of order, Sir? Article 
84 says that a person shall not be 
qualified to be chosen to fill a seat 
in Parliament unless he is, in the case 
of a seat in the Council of States, not 
less than thirty years of a^e and, in 
the case of a seat in the House of the 
People, not less than twenty-five years 
of age. A similar provision exists in 
regard to the State legislatures also 
in article 173. My point is, when the* 
Constitution has provided that all 
persons who are of that age are 
qualified to be chosen, and when we 
know that 90 per cent, of the people 
are illiterate, a particular clause 
requiring that he must know to read 
and write a language, regional or 
national, and that otherwise, he will 
be disqualified, is inconsistent with the 
provisions in the Constitution. i

Pandit Thakar Das Bhargava
(Punjab): Article 84 (c) is clear.

Mr. Deputy-Speaker: Article 84 (c) 
says:

“possesses such other qualiflca
tions as may be prescribed in that
behalf by.........Parliament.”

Shri Sidhva: As far as language is < 
concerned, the matter is clear. It says 
that a man of 25 years of age, whether ! 
he is literate or illiterate, shall be i 
qualified.

Mr. Deputy-Speaker: Where is it
said?

Shri Sidhva: It means that, when we 
know that 90 per cent, of our people 
are illiterate. Otherwise, the Consti
tution makers.........

Mr, Deputy-Speaker: That means any 
person below that age is ineligible for 
the one House or the other. But, that 
does not debar Parliament from im
posing other qualifications as may be 
deemed necessary. I thought the hon. 
Member was referring to the clause 
which refers to Hindi. Then, 15 years 
are given.
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Slirl SIdliTa: No, I was referring to
article 84.

Mr. Depnty-Speaker: 1 do not think 
there is any point of order.

. Shri Bharail: The point is regional 
language is also prescribed in clause 
(vii).

8hri Sldhva: 1 am referring to article 
173 of the Constitution, Sir.

Dr. Deshmukh (Madhya Pradesh): 
There also it is the same.

Mr. Deputy-Speaker: It is the same. 
Sub-clause (c) of article 84 and sub
clause (c) of article 173 are the same 
and it is open to Parliament to impose 
such qualifications as it may deem 
necessary, in addition to those set out 
in clauses (a) and (b). I do not see 
any point in the point of order raised 
by the hon. Member.

Sardar Hukam Singh: On the 9th of
this month when Prof. Shah was 
speaking there was an interruption to 
the effect that this House had already 
rejected a Resolution sponsored by 
Prof. Shah. I do not know whether it 
is correct to say that it was rejected or 
whether it was not talked out.

Mr. Det>uty-Speaker: Anyway. it 
was not accepted by the House,

Sardar Hokam Siagh: It was not ac
cepted, Sir. That is true. But, even 
then 1 see no bar at this stage to take 
up this question.

Mr. Deputy-Speaker: Nobody has
raised that point.

Sardar Haksun Singh: Because of the 
interruption that had been made, I 
thought there was a bar.

Sir, this question of language and 
literacy is important. We have large 
numbers coming from different pro
vinces and we have no common langu
age so far. We have till now been 
transacting our business in Eni^ish and 
that was the only language in which 
we could understand each other, 
sitting all together. Of course, we have 
decided that within fifteen years we 
will pass on to Hindi. But there is 
ito harm in proceeding just now in that 
direction, and saying that either Hindi 
or English shall be the lan^age in 
which we can transact our busmess. 
to understand each other, at least 
there should be scope where one 
Member could speak in a language and 
in such way that others could under
stand him. We should not he put to 
the necessity of having interpreters. 
Even the Chair may not at times, 
understand when an hon. Member gets 
up and places his point of view before 
toe House in hii language.

Pandit Thaknr Das Bhargava:
The hon. Member knows Hindi. Why 
is he speaking in English?

Sardar Hnkam Singh: Yes, I do know 
Hindi, and I know Sanskrit also. But 
my knowing is not the point. As Mr. 
Velayudhan Just now suggested to me,
I should speak in a language in which 
I can make others understand me. 
That should be the first pre-requisite 
if we really want to transact business 
here honestly and effectively. It is 
very necessary that there should be 
some language in which one can ex
press oneself and all the others can 

 ̂understand that which is being ex
pressed. I submit that if we lay down 
this condition now, it would rather 
accelerate the process towards learning  ̂
Hindi indirect-ly. It might help even 
indirectly to the promotion of literacy 
that we want so much. People want 
to stand for elections to these bodies 
and they might see in this an induce
ment to study Hindi and by the time 
our nomination papers are ready, they 
must have advanced to a degree where 
they can be qualified in this language.

Mr. Deputy-Speaker: But will not 
this be opposed to article 120 where 
the proviso says:

‘‘Provided that the Chairman of 
the Council of States or Speaker of i
the House of the People, or person v
acting as such, as the case may be, 
may permit any member who can-  ̂
not adequately express himself in 
Hindi or in English to address the 
House in his mother tongue.”

So it is open to a Member to speak 
in his mother-tongue. So the hon. 
Member’s suggestion will be opposed 
to or contrary to the provisions of this 
article.

Sardar Hukam Singh: He may speak 
in his mother-tongue. But what I am 
stressing is that he should speak in a 
language wnich all Members can under
stand, so that he may be understood 
by all.

Dr. Deshmukh: There is actually no 
contradiction between this article and 
the suggestion of my hon. friend.

Pandit Thakur Das Bhargava:
Article 120(2) also may be seen in this 
connection, Sir.

Mr. Deputy-Speaker: But it is open 
to the Chair to permit an hon. Member 
to speak in his mother-tongue.

Shri Karimddtn AhnuUI: May I point 
out, Sir, that these are aU alternatives 
and the matter now objected to would 
have had some point if there had not 
been these alternatives. If an hop. 
Member does not express nimseV la
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one language, there are the other alter
natives provided tor him.

Mr Depuly-SpeidKer: No, no. A
knowledge of English or Hindi ia insist
ed on.

Shrl Sidhva: That is compulsory here.
Shri Naziniddin Ahmad: That would 

work hard in the case of the Scheduled 
Castes and the Scheduled Tribes.

An Hon. Member: That is a different 
matter.

Sardar Hukam Singh: If an hon. 
Member does not know Hindi or 
English he certainly can be allowed by 
the Chair to speak in his mother- 
tongue; but that does not mean that 
we cannot lay down any condition.

Dr. Deshmukta: The hon. Member is 
not seeking to prohibit the mother- 
tongue. All that he wants is that more 
attention should be paid to Hikidi or 
English.

Shrl Sldhva: But if this amendment 
is accepted, then an hon. Member may 
be prohibited from speaking in his 
mothcr-tongue.

Sardar Hukam Sisgh: Not at all.
On the other hand, he would not . worry 
the Chair to give him permission to 
speak in his mother-tongue because he 
will be qualified to speak in Hindi or 
English.

Shri Kamath: But even if he knows, 
Hindi or English, he may not be able 
to express himself as well as in his 
own mother-tongue. He may be able 
to express himself better in his mother- 
tongue and in t>at case he may be 
allowed to speak in that language.

Sardar Hukam Singh: If he is
permitted, he has to be understood by 
the others. So if really we have to 
work as a body and do the business 
entrusted to us and discharge the 
duties that are placed upon us as a 
sovereign body, at least there should 
be an atmosphere where we can under
stand each other. The outside world 
may not understand us: but at least 
we should understand each other when 
we speak here in this House. That is 
why I insist that there should be some 
condition, that the language is one in 
which the Member can express himself 
and the others can understand him. 
That would improve our work in this 
House and also in the local legislatures.

About others I have already sub
mitted and Prof. Shah gave the details 
also. I need not repeat them. There
fore, with these words, I commend my 
amendment to the House.

Shri Shankaralya (Mysore): The 
 ̂ ! hon. Member said the candidate should 

/ / have knowledge of Hindi and English.
' ■ May I know whether he should have 

knowledge both of English and Hindi 
or only one of the two?

Mr. Deputy-Speaker: ‘Or' is there. 
Amendment moved:

After sub-clause (2) of clause 3, 
insert the following new sub-clause:

“(2A) No person shall be quali
fied to offer himself as a candidate 
for being chosen as a representa
tive of the people in the House of 
People, or as representative of any 
Part A or Part B State (other 
than the State of Jammu and 
Kashmir) in the Council of States, 
or as a representative in either 
House of the Legislature in any 
Part A or Part B State, or nomi
nated to the Council of States 
under article 80 of the Constitu
tion, unless.— ,

(i) he is or has been at any time 
for at least one year member of 
any Legislative Chamber, either 
Central or in any State in the 
Union of India; or

(ii) an elected member of any 
local self-governing body like a 
Municipal Corporation or Council, 
or a District Board, or a Village 
Punchayat for at least year prior 
to his so offering himself as a 
candidate; or

(iii) is or has been a member 
of any statutory University, Re
search Institution, or administra
tive body or corporation like a Port 
Trust; or

(iv) has been a public servant, 
whether under the Central Gov
ernment. or under the Government 
of any State in India, or in 
statutory body, corporation, or 
authority for at least five years 
before the date of so offering 
himself as a candidate, but has 
ceased to be such public servant 
for at least one year prior to the 
date of so offering himself as a 
candidate, provided that any one 
who, having retired from public 
service, is in receipt of a regular 
pension or is expecting a gratuity 
or compassionate allowance from 
the Government of India or any 
State Government in the Union, 
shall not be deemed to be dis
qualified under article 102 of the 
Constitution; or

(v) is or has been a teacher in 
any school, college, University or
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[Mr. Deputy-Speater]
other Institution of learning or re* 
search for at least one ^ a r  before 

i the date of his so offering himself 
as a candidate; or

(vi) has been enrolled in, or 
served as a volunteer in any 
recognised organisation for social 
service, public instruction, training 
or research: or

(vii) is able to read and write 
Hindi the national language of 
India* or English, if he offers him
self as a candidate to be chosen for 
a seat in the People’s House of 
Parliament, or, if he offers himself 
as a candidate for membership of 
either House of Legislature in any 
Part A or Part B State, is able to 
read and write Hindi, the national 
language of India, or English and 
any one or more of the regional 
languages of Part A or Part B 
State concerned/’
Dr. Deslmmkh: I have been a con

sistent opponent of laying down any 
additional qualidcation in addition to 
what has been provided for in the 
Constitution Act and thus I think this 
amendment deserves being thrown out 
completely.

Secondly, the amendment is so word
ed that I do not think the intention 
of the Mover is made clear at all. For 
instance if you give a preponderant 
consideration to part (vii) of the amend
ment. then you will be insisting that 
any person who is a candidate should 
know either Hindi or English. But all 
these clauses have been put down here 
as alternatives. It reads in (iii) as 
follows:

“is or has been a member of any 
statutory University, Research 
Institution, or administrative body 
or corporation like a Port Trust...”.

That is to say, since it is in the 
alternative, it is not necessary for him 
to know both English and Hindi. That 
is, the knowledge of English or Hindi 
has not been made a predominant 
qualification so as to include even 
those who have been teachers or mem
bers of any local self-governing body 
etc. only if every one of them knows 
either English or Hindi. According to 
the amendment while there may be all 
these people who will have the quali
fications put down under (i) or (ii) 
or (iii) or (iv) may yet not know 
either Hindi or English.

Mr. Devnty-Speaker: Experience
takes the place of knowledge.

Dr. Deahmnkh; The purpose of the 
amendment would not oe served.

There may be teachers or members of 
local self-governing bodies who may 
not be knowing either English or Hindi. 
Therefore if this is the main intention 
behind the amendment, that is not like
ly to be served because there are the 
qualifications in the alternative. I 
can very well appreciate the desire of 
the Mover that all these persons who 
have done excellent work as teachers 
etc. deserve some recognition but if we 
accept the amendment, we will be dis
qualifying the others. It is one thing 
to appreciate the services rendered 
by these people and give them recog
nition and it is quite another thing 
that those who do not possess this 
qualification should be debarred from 
offering themselves as candidates. 
You are not merely appreciating their 
services but on the ground that these 
people are qualified you are disqualify
ing others. Therefore the amendment 
is objectionable even from this point 
of view.

Thirdly. I would refer to the 
resolution which was moved by Prof. 
Shah and which was, according to my 
recollection, rejected by the House. 
Therefore there is no possibility of the 
House accepting the amendment moved 
by Sardar Hukam Singh. Even if we 
accept, there will be so many difficul
ties arising because they have been put 
in the alternative. There will be lot 
of people who will be excluded. There 
is nothing In these amendments which 
would Incline us to accept it.

Shri Huflsaiii Imam (Bihar): I rise 
to give my whole-hearted support to 
this amendment of Sardar Hukam 
Singh. The fact that the qualifications 
are alternate and therefore knowledge 
of Hindi and English is not sine qua 
non for being elected is a point in sup
port of this motion rather than against. 
What the motion proposes to do is to 
lay down certain bare essentials without 
which membership of the Houses of 
Parliament or of the State Legislatures 
would not be effective. We can quite 
understand the sentiments of the party 
in power for reward and service 
rendered In the former times and none 
would quarrel with them for that 
But for serving in Parliament you have 
to have some necessity of certain 
kind of experience or knowledge. 
Otherwise you will not be able to 
render effective help In the day to day 
working of Parliament. Nobody 
denies the fact that a kind of ex
perience of local bodies or of Legis
lature or of teaching profession would 
be helpful and would make the 
gentleman able to serve better. The 
only argument that Is against it is that 
it will disenfranchise a number of 
people. But let us know what typei 
of people it will disenfranchise. Would
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the House be poorer if such people do 
not come or would it increase the 
effectiveness of the House if people 
with certain minimum and alternate 
qualifications are there? My own fee
ing is that no doubt the Constitution 
did not lay down any qualifications 
but it is for Parliament to put it and 
therefore Parliament would be fail
ing in its duty if it does not provide 
a minimum of effective qualincations 
which would ensure that the Members 
would be serving usefully in this 
House. I find that he has gone so far 
even as to provide for those people 
who have done some service to the 
party in power. I refer to item (vi). 
This has provided some sort of quali
fication to serve. It will only disen
franchise the people who have no 
service to their credit in the past and 
if it debarred them......

Dr. Deshmukh: Those who may not
have served so far may be able to 
serve better. •

Shri Hussain Imam: Even if they did 
not come under any of the categories—  
are neither literate in Hindi or English, 
will have neither served in any 
volunteer organizations or have not 
been in any school, college or Univer
sity, or have not been public servants 
or do not have service or are not 
connected with local bodies,—all of a 
sudden they crop up as if over-night 
and you feel that they are so important 
and they are so many that it will 
effectively debar a considerable section 
of the citizenship of India for standing 

a candidate........
Shri Jangde (Madhya Pradesh); Why 

debar even one person?
Shri Hussain Imam: We have

already debarred certain categories 
of persons by legislation, such 
as those who have been convicted 
of moral turpitude, etc. So you 
are not in the position of allowing 
anybody and everybody to stand as a 
candidate. At one place you have 
provided for certain disqualifications 
and here you are laying down the 
positive qualifirations but the range is 
so wide that any and every person 
who has rendered any service in any 
field of nartional activity is brought in 
by means of this amendment. Part 6 
of these qualifications is all-embracing 
and ttiere is no fear that a person who 
has done any national service will be 
disqualified. As you. Sir, pointed out 
there are alternatives and therefore it 
is not the intention of the Mover that 
literacy* must be the sine qua non. It 
is only one of the alternatives. If 
there is no literacy, at least service 
must be there.

I have a technical objection to this 
amendment. The heading, qualiflca- 
tions for membership of the Council of

States and the House of the People, 
comes under clause 4. Perhaps it may 
not fit in with either clause 3 or 4. It 
should have been moved as clause 4A 
to cover both the clauses of the Bill. 
On the* other hand we are not discus
sing the qualifications for membership 
of the Council of States alone; 
although the heading for that clause 
is, qualifications for men)bership of 
the Council of States, it may not 
technically come under that clause. It 
may have to be added as a separate 
clause 4A to cover both. However, it 
is a matter for the draughtsman. 
Personally I do not feel that there is 
any insuperable difficulty in accepting 
this amendment.
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^  t̂iT *T^ ^rnfirr»
^  ij, JJT ^
nf ^  ^  ^ I ftrff
^WR ^ '•n̂  ftw W<TT f  , wftR 
JT? fT ^«rr % # ![t»TT aflT
m  % n ^  t?«rf ^<fr 
^nh’T W5T ^  ^
wf!T «nff ?rreT5 ^ ^  <tr% ft aflr 

r̂rft> wf WRrt ^
iT<Tfr ^  aftr ^  H ^  ?JTTO ^  
jft?ftf»*̂ r ( proceedtoigs) ^  ^mfi 

I ar^T ftrn ^  ann: ^  
n%^ ^  iJV ^+iMe w( p̂ft>*r

>fr fip^ #!T# % M  ^  *ryir 

1̂ r < ^  n?!1f t» • '^  ^ *  
??rrft«Tm *fr<^ fiR% ajsrc fip^ 
?ftir t, anvr 

« T ^  ^  *rfr »flfrT ?r< # *r <  « r ^  
% iT< 9>>fr
»Tî  qfrn i h  m t m  jj ftu 

^ art Wf«re nft vtftrer
^  n f i
ftr *rf *iw?r ^  ?rf̂  arnnft
W  ^ i .  w  r̂
ftTJlfm'-a aj^T?J *̂t t, w  % 

«ft# typ ’uTiRr fe'ft 5< t.
^frr % JW?  ̂^  w w  ?wvf <Tf«w 
r| ia ft^ ^ *p rT ^ ’Ti>|,aifWffi!T
l(<r ?R% ^ *TT̂ ^  f , aftr ?<Tf 

rm m  w  ^  >n^ t  w  ^
1 1 !ft ♦  fWiWT 5 ftp aft t  ftwn
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«»rnTr i  ^
^  ^  ^ «T  5t«rT afrc *tTT

^ ftif w txm  ff»T wwf«rr
fiwr afi-̂  I

{English translation of the above 
speech)

Ch. Raabir Singh (Punjab): Sir, I 
rise to oppose the amendment moved 
by Sardar Hukam Singii. The main 
reason why I oppose it is that if we 
were to accept this amendment it 
would mean that we accept that the
Constituent Assembly had made a
mistake in providing adult franchise 
or would create an impression 
that the said Assembly had accepted 
adult franchise after a great deal 
of hesitation. This in my opinion is
quite untrue and the very thought
of such a move is quite baseless. The 
Constituent Assembly with much 
liberal-mindedness had accepted the 
principle that the right of vote should 
be given to every adult of this country 
so that every person may have his 
share in building the political structure 
of the country. Therefore in my 
opinion this amendment should be 
rejected.

Along with this I like to submit, 
as Dr. Deshmukh has stated, that the 
repeated use of *or’ gives no meaning 
at all and this would not bring about 
any kind of improvement as Sardar 
Sahib thinks, in this House of Parlia
ment or State Assemblies or would 
help such members being elected, who 
possess those qualifications. As re
gards the qualifications that he likes, 
1 think, this amendment does not 
serve his purpose. For instance, he 
has written at a certain place that a 
person even if he is a member of the 
Panchayat can stand for elections. 
Either he is not aware of the actual 
position of the country or he did not 
purposely, pay attention to the fact 
that in the case of the members of 
Panchayat all these disqualifications 
that he wants to remove are found in 
them. By this I mean that almost 
all the members of Panchayat are 
illiterate. To be illiterate is not a 
very great sin. But on one hand he 
himself considers it to be a disqualifica
tion and on the other he of his own 
accord wants to bring this disqualifica
tion in the House in a different way. 
For this reason also I believe that his 
purpose would not be served by this 
amendment.

Sardar Hnkam Singh: Do you think
I have laid down anything in my 
amendment which may prevent any 
wrnmber of Panchayat from bemg a 
candidate?

Ch. Ranbir Singh: I do not mean 
that there is any restriction therein.
I have stood up only to see that no
body should be prevented from being 
a candidate. I wish that there may 
not be any restrictions whatsoever. 
But though Sardar Sahib wants to 
place some restrictions yet wants to 
nave a loophole so that those persons 
who are members of Panchayats may 
also have a right to stand as candidates 
for the elections.

As regards his second point about 
Hindi. 1 agree with him that every
body who becomes the member of this 
House must have knowledge of Hindi. 
Hindi is now our national language 
and the interpretation, that this know
ledge of Hindi is itself a restriction, is 
not acceptable to me. This does not mean 
that this knowledge of Hindi places 
any restriction on speaking in any 
other language except Hindi. One may 
speak in any languages he likes, but 
it will be in the own interest of the 
member that he must have a thorough 
knowledge of that particular language 
which is understandable to a majority 
of the members of this House so that 
he may be able to follow the discus
sions going on in the House and be 
at least able to understand the pro
ceedings of the House. Therefore it 
would have been better had he only 
placed the restriction of Hindi alone. 
Much time is not needed to leam this 
language. Every Indian can learn it 
within five or ten days. This makes 
no difference if one learns it before 
becoming a Member or after that. 
Therefore in my opinion this restric
tion also, that has been sought to 
place, is not proper. It is just possi
ble that it may be wrong. But a 
majority of the people of this country 
would agree with me on this point 
that there is a definite idea underlying 
this amendment, and it is that only a 
particular section of the population 
may be able to take part in the ad
ministration. All those qualifications 
that have been given in this amend
ment are found only in a particular 
section of the community and thus all 
other sections are deprived of taking 
part in the administration. There
fore I think that the Constitution we 
have framed, will be of no purpose if 
the underlying spirit of the amend
ment is accepted and therefore 1 sub
mit that this amendment of Sardar 
Hukam Singh should be thrown out.

Jiifm : y i L ^  -  ^

(amead-
^  k ^ ment)
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(check) 
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(Upper House) 1̂
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<^)Lj> l<r ^ ^
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U>* ^

wjI J -J ^  W J**< «-if
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M» , * U C . * X „ I ^  UC. «<>

i  IJOU

— ^  «A# ^  ^  ^

v ^ L U  «i>l̂ 3 tS  fS

U»*

X -  U » * c J ^  )Ĵ  

C>^ »3 » ‘>W) y i

nr* o*^ ^  L 
(provision) W  ^
O * ^  Jla. I V )  >}>>

**̂ 3̂
Jjj* Ufcla. ^  y£^ l]r*t^

J. t^f 

ij ^  (hon Minister) 
^1^*0 ^ y iP  i j J  „)-» ,,l ^ iJ l3

(English translation of the above 
speech)

Gianl G. S. Musallr (Punjab): 1 agree 
with the latter part of Sardar Hukam 
Singh's amendment which relates to 
the question of language. There is 
an anrittidment of my own with res
pect to this very thing which I am not 
going to move. I think that it is not 
right when Ch. Ranbir Singh says that 
there should be no checks or restric
tions whatsoever. It is true that we 
are introducing a new system of elec
tions under adult franchise in the 
country at this time« and if we impose 
any checks on it, I do not subscribe to 
the views of Ch. Ranbir Singh that it 
would be alleged that the Government 
is now repenting for taking the decision 
of holding the elections under adult 
suffrage as is laid down in our Consti
tution. It is an altogether n^w ex
periment for us, and in certain pro
vinces Upper Houses have been retain
ed only with this purpose in view that 
there should be some check in one 
form or the other on the new experi
ment of elections that we are going 
to hold under adult franchise. There
fore there must be a check so that 
our work may go on smoothly. There
fore I think that the person, who If 
going to become a Member ot the 
House of the People or of the Counoii
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of States, should have at least as much 
knowledge of Hindi as may enable 
him to read and write and speak this 
national language of ours. It does 
not matter if he does not possess 
the same knowledge about English as 
well. In fact I feel that it would be 
better if they were to know both the 
languages English as well as Hindi, but 
I do not lay more stress on English. 
But as regards Hindi I would certainly 
suggest that some provision of this 
nature should be laid down there. I 
do not however want to speak much 
at this time but I certainly hope that 
the hon. Minister would surely throw 
some light on it and would pay due 
attention to this suggestion.

?*Ti*r  ̂ anft aft 
^  »rvr ftr >f

^  I 'fiV W W f

Pf ^ ^  8f>r
JTSfT \ n t  fr aft 
( Party in Power) ^  ̂ , aft 
arPwrfl ^  I , ^  Tr >fl ijw 

arRTf I* , w  »n«t w  ^  
T|!TT ^

vr H ^wiprT jjj »

•PffPF >IT ^  JR
i , art f̂̂ ftMK arr' ’ci f ,

«ft anift (House)
% srr T̂ f  ̂y ^  vt  ̂ ^
Mw arftrrrt «nt % to % M  *nff
3TT Tp % r»M
an 1̂  ̂I af̂  ftp ŷr sfiVFrCl

 ̂ »n#f «miT(Party
in Power) arrfrorrti
aiH ^  v*TH *tKH<
tfr TfT t  ^  ^  ̂
ffwr ̂  «*F 15»rrTT aft 

WT# # »t>T «i»t f?rr̂
i , Mily<ar<w fiRft qrff # «rff, 
fR v

«rm ^  I, ^  anrtnRTfsrlf 
w5?r̂ rwt5rff

*T WPT %*T ^  WrSfff 9[U<) Vr

^ I afr arftmO ^»Tt, wf 
afkw  ^ Ttf

fv«?r »rqT i  ^ ^ irg?r t̂ 
^w r<  #  f, jpfirfjF H

>fl 3rprn*nrT5Rr (Volunteer 
organisations) t t  , f̂t̂ ro 
(Social Service) «rr artr #5Pffr 
V'dw (National Service) «r

# «fW fejT ari?Tf i  I wftBT- 
vr Iff ffrfTri^ ^  

W V ^  5ftift % fet iTPftapr
(Provision) fv̂ r grr f,

9T«?f ^  gr# »n|̂ < ijrj

% aft arftwrtt 
t  JTf ^  ftr
tfv  W # ifv ^  Tft j?, 
aft ?»rr̂  5»? ^ ^  f, ^  
«Tf ?rc*fi*r *T|T ^  arnri w  fro w  
aft ^  t, ^  ?ft «T5 t  
ftr icq# 3rtr fsTBTOT i«T ih
\!TW # irnr TT »fNiT arw i

m  vr

V ^rf’ afk if aiFwr jf % irispftir 
*W1 aft, aft ftp w  vr 

* r |  ^  v r
af>T ^  

»r Orrt? VT ^  f  I w  ^ aft iftijRTrt' 
t  ^ i , ^ 9 r K m x  f w  
wnr, ?ft Tiw»T î *rr ftp ^  % ajipnT
?ft ^ ^ !T  ̂ , ^̂ ITR
^ «T̂ , r̂nr̂  ww ^ amif) 

aft ft? v[ JTT ^  
JfT |*rrtl 3 R N ^  qt

(Assembly or Oounoil) ^
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^  filt ^ I 'f l  ^TWfT 

Vf ^  t  , W  Vf »T5 

t  sftr f5iw vr iT5 ^ ft? «T|T 

m  ?pnrw i t «%, w « r  % w w  arM i 

^ r f  if f?w f ^  fJrwHT ^  ̂

ftif ?T3rT <TT ?faftr f̂ r̂ f

arRf % f|?r ^  aftr *nri^ % 

^ r ftw  5?^ ft*TT, arr? ij*r arr# 

^  ^  WW ^  JTf ^  a r r^  ^  

f?r»rtwr fWflf Pp*??

^  ?piwr i  I
V ^  ’f f  ^  ?rC*ftiC T̂OTIT Jf*f 

^  ^  #  TO ^  »rf ?, fl’

^riHRrff, anjN^-taftt 

f i r  » r  fPCcrr iif i 4  f n *^
v#*n fv FET ?rc? % fw fv ff  

(Remarkft) *nc ^rftw
5r|[ I V f  ^  % ?rw ^
^  ?rc*ftir m  ft fm  j  i

(English translation of the above 
Mpeech)

Pmadlt Mnaishwar Daft Unadliyay
<Uttar Pradesh): Slf, It wa« powible 
that I would not have taken part in 
the discussion, but the remarks made 
by Shri Hussain Imam rather made it 
quite necessary for me to submit 
something. He has stated that Part 6 
of this amendment also meets the 
viewpoint of the party in power, and 
as such it should be accept^. I think 
that his remarks were not proper, as 
the law which is being enactra and 
the amendment and the Bill which 
have been introduced in this House, 
have not been Introduced with a view 
to serve the interests of the present 
Government and the party in power 
and to support them. You will find 
that there is a provision in this BUI 
giving equal opportunity to all to take 
part in the elections freely.

Our aim in presenting this Bill and 
enacting this law, is not to serve the 
interests of any party, rather it may 
l?e against their interests. The party, 
which is in power, tries to obstruct 
the people from taking part in the 
«l«cuon8 by imposing certain disquali- 
tkiTfitionf* The present Government is 
tram among the Congress party, and

there is no doubt that many of the 
p^ple who have been described in 
Part 6 of the clause, are connected 
with the Congress Government, be  ̂
cause even in the Congress party, 
special emphasis is given to the 
volunteer Organisations, social service 
and national service. But it would be 
improper if they say that the Congress 
party should accept this Bill because 
a provision is being made therein for 
such pe^le. Even the office bearers 
of the Congress party would never 
like that this amendment should be 
accepted simply because of the fact 
that there is some certain provision 
in it which might be in their own 
interest. The object of .this Bill is 
that every one should be given chance 
to take part in the elections freely 
and impartially. Even then, also I 
oppose this amendment and I am sure 
that even the hon. Minister, who is 
piloting this Bill, will also oppose this, 
as also many other Congressmen are 
opposing it. If we consider the quali
fications which have been laid down 
in this amendment, it will be seen that 
according to them, not only in hundred 
or thousand but perhaps one man out 
of a lac, would possess the requisite 
qualification to become a member of 
this Parliament or of State Assemblies 
and Councils. So, under these con
ditions, inspite of the intentions of 
our Government and this House as well 
as of this Bill that so far as possible 
the greatest number of people may 
take part in the elections excepting 
those only who have been convicted 
or whose becoming the members of 
this House would be detrimental to 
the interests of our society and country. 
It would be quite improper if we 
consider only one or two persons of 
our country so qualified as to contest 
the elections. I, therefore, consider 
that the amendment moved by Sardar 
Hukam Singh is not proper, and as 
such I oppose it. I would submit that 
the remarks of this nature do not 
sound good on every occasion. With 
these words Sir, I oppose this 
amendment.

Shri Rathnaswamy (Madras): I Just 
want to make a few remarks on this 
amendment.

Mr. Depaty-Speaker: Is it necessary 
to discuss it at very great longth? 
This matter was discussed at very 
great length on a prior occasion on a 
motion moved by Prof. Shah.

Shri Sidhva: Then you put it to 
vote. Actually the Constituent 
Assembly also rejected the very same 
proposition.

Mr. Depoty-Speaker: Therefore, Im
mediately after Mr., H^thnaswamy
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concludes I will call upon the hon. 
Minuter.

Prof. K. K. Bhattacharya (Uttar 
Pradeih): I too would like to make a 
iew observations.

Shrl Rathnaawamy I (sympathised 
with the motion of )?rof. Shah on the 
last occasion when hri wanted that 
persons who stand for election to the 
House of the People or a State Legii- 
lature should have held some sort of 
position in some social organisation in 
the country. There is not much to say 
on this amendment; however, I should 
like to observe that it is indeed very 
essential that the person who wants 
k> represent the people in a legislature, 
in the country should have had to his 
credit some sort of social service 
rendered through some social organi
sation. You know, Sir, that tli^e is 
80 much of talking in this country, 
and personally I feel that more work 
and less talk should be the motto of 
every public man in this country. But 
the state of affairs which we And 
today in this respect is something very 
tragic. We find how in meetings men 
get up on the platform and harangue 
the gathering for hours and hours to
gether. This is quite a common 
feature in South India. Therefore, 
the time has come when we should 
realise that we should devote more 
attention and energy to some social or 
•constructive work, to some work which 
•will be productive in nature.

There is another thing to which I 
should like to draw your attention, and 
that is to some sort of literacy on 
which Prof. Shah seems to lay so much 
of emphasis. Some time back a 
Resolution was moved by him and I 
had the privilege of participating in 
the discussion on it. I then emphasis
ed that literacy should not be insisted 
upon in the case of a candidate who 
wants to contest the election. I gave 
also a good number of illustrations by 
"Which I endeavoured my best to 
enlighten the House on a number of 
cases where we find that men with 
very little education, with very little 
schooling to their credit were able to 
make a tremendous mark in the 
making of world history. I need not 
labour this point any further; suffice 
it say that some men who had played 
an efTertive part in shaping the des
tinies of the world, e.g., men like
Stalin, had. ab.solutely—as far as I
can gather—no schooling to their
credit, or even if they had. they had
not an appreciable schooling to their 
credit. Therefore, my only anxiety is 
that nothing should be done to deter 
or discourage such of those who may 
not have the privilege of having gone 
to any school. Nothing should be done
157 P.S.D.

to harm the chances of such candidates.
11 A.M.

After all, Sir, what is the percentage 
of literacy in our country? I believe 
it is hagrdly ten per cent. As such how 
can you expect candidates who would 
like to represent the backward clasaes 
and the Scheduled Castes whose edu
cational backwardness is very well 
known, to possess these qualifications? 
Therefore, I do not share the feelings 
and the opinions of the authors of 
this amendment and feel that it would 
not be proper or wise on our part to 
insist upon the educational qualifica
tions for candidates who want to 
represent the interests of the Scheduled 
Castes and backward classes in the 
legislatures. It would be enough if a 
person who wants to represent the 
interests of the people at large in the 
legislatures to have some sort of ex
perience of public life. If he can 
understand the feelings of the people; 
if he can gauge the aspirations of the 
masses; if he can have some sort of 
capacity and experience of public life 
and play an effective role in the 
shaping of the destinies of the people, 
I think that is enough.

Another point I would like to refer 
to is this. There is an amendment 
here that a person should have some 
knowledge of Hindi. You know, Sir, 
that in the South there is already a 
movement which is very much against 
Hindi. We should of course sympa
thise with the genuine apprehension 
and fears expressed by a large section 
of the people in the South when we 
insist upon having a common language 
and a linffvn franca for the whole 
country. There is a genuine fear that 
the North is trying to dominate over 
the South by imposing its culture and 
its way of life upon the South. Al
though I do net sympathise with that 
group, we have to be very careful and 
guarded in winning over the people of 
the South and have to proceed in a 
cautious way. Therefore, I should like 
to submit that it would not be proper 
for us to insist upon having some? 
knowledge of Hindi. As for English 
it is a well known fact that only a 
microscopic minority of the population 
can talk in English. Therefore it is 
not advisable for us to insist upon a 
knowledge of English for candidates 
who want to contest the elections.

Prof, K. K. Bhattacharya; On account 
of unavoidable reasons I could not 
participate in the general discussion 
on this Bill. But today I am surprised 
at the amendment tabled by Prof. Shah 
and Sardar Hukam Singh. Well, I 
cannot understand for the life of me, 
why those whose hearts bleed for the 
common man should stand for the
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[}*rof. K. K. Bhattacharya]
exc usion of the common men and their 
representatives. Are we to imder- 
stand that the common man cannot 
choose the right sort of representatives 
to represent his intereirts in the 
Legislatures? Am I to understand 
that by restricting his choice you are 
enabling the common man to choose the 
right representatives? The fact ol the 
matter is that the sponsors of this 
amendment want to whittle down the 
interests and the rights of the common 
man. 1 have not the slightest doubt 
that the common man would not like 
to be treated like dumb driven cattle 
to be forced to choose such men who ) 
kave no record of service. Therefore, 
leave the choice to the common man; 
it is for him to decide who shall 
represent his interests truly in Parlia
ment or the Legislatures.

If you are going to introduce these 
educational and other qualifications, 
the net result would be that it would 
be very difficult to find such men, and 
the best men otherwise would be ex
cluded. On the other hand, if you 
leave the entire choice to the electors, 
the result would be that the right 
sort of men will come forward. It is 
well known that there might be many 
village Hampdens. There might be 
many men unknown to us, who may 
represent the interest of the public 
more truly than really educated men. 
What is meant by real education?
Is it to be judged by degrees like B«A. 
and MA.? When Prof. Shah moved 
the motion I was an earnest advocate 
of it; but since then I have come to 
realise the fact that no restrictions 
should be imposed on the electors in 
choosing the right tyi>e of men. There
fore, I oppose this amendment.

Sbri ManavaDi (Bombay): I rise to 
oppose the amendment moved by 
Sardar Hukam Singh. I am really 
amazed to find thst Prof. Shah and 
my hon. friend filardar Hukam Singh 
have given notice of such an amend
ment. They have all along been 
fighting for the rights of the common 
man. and now by this amendment they 
want to curtail the rights of the voters.
It seems that the movers of this 
amendment have got some apprehen
sion that the voters will not elect 
proper representatives. It is belittling 
the intelligence of the electors. So far 
as our experience goes, we have found 
that they have been returning able 
persons, both to the Central Legisla
tures as well as to the local le^slatures.

Dr. Deahmukh: Excepting a few.
Sbri MmuiTslli; Of course, such sort 

of excOTtions there 6re always. If 
we go through the amendment we find

that persons who were Members of 
the Centrnl Legislature or Local Legis* 
latures should be qualified to be
candidates. It means that those 
persons who were fortunate to be in 
the legislatures should be favoured to 
be the candidates. What will the 
people think if we pass such an 
amendment? It will be considered 
that the Members who are now sitting 
should be candidates hereafter also. 
Similarly, as regards the qualifications 
of persons who happen to be members 
of a municipality or a local board; it 
cannot be said that all the members 
of a municipal committee or local 
board are literate persons, because 
some of them may be illiterate. So, 
even on that ground we cannot say 
that the provisions of this amendment 
would really improve the position. 
On these grounds I want to oppose 
this amendment.

As was justly pointed out by my 
hon. friend Dr. Deshmukh, if we ac
cept this amendment we will be 
shutting out a large number of voters 
to stand as candidates. It was not 
the intention of the Constituent 
Assembly when it passed this article. 
We wanted that every voter should be 
eligible to be a candidate. So the 
clause as it stands is quite proper and 
every voter should be eligible to be a 
candidate. I oppose this amendment 
and support the clause.

Shri Naziraddin Ahmad: I am some
what surprised to find that this 
innocent amendment has led to so 
much misunderstanding in the House. 
It has been seriously argued that this 
wi]l have the effect of disfranchising a 
large number of voters and that it 
will go against adult franchise. I sub
mit, however, that it does nothing of 
the sort whatsoever. There is a 
distinction between this and the law 
governing the qualifications of voters, 
^ i s  has nothing to do with the 
qualifications of voters. We are laying 
down certain qualifications for the 
candidates. So it is quite clear that 
the voters who are entitled to be voters 
under the Constitution still remain 
so and they are free to vote for any 
of the candidates they like. The 
condition of adult franchise is laid 
down in the Constitution. In article 
326 it is laid down that voting rights 
may be curtailed on the groimd of 
non-residence, on the ground of un
soundness of mind, on the ground of 
having committed crime or corrupt or 
illegal practice, and Parliament may 
legislate to disqualify such persons 
from voting rights. Acting on this 
authority Parliament has already laid 
down disqualifying conditions in 
section 16 of the Bepresentation of the 
People ActK, 1D50. That has-repeated
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Practically the condition which was 
laid down in the Constitution, namely 
that the voter should be a citizen of 
India, that he must not be a man 
o£ unsound mind—though it will be 
very difficult to find who are of un
sound mind—there are many in ordi
nary society who masquerade as men 
of sound mind. Then there is the 
other condition that if he commits 
certain electoral or other offences he 
may be disqualified. Therefore, so 
far as the voters are concerned, this 
amendment will not touch them at all. 
What is attempted to be done is to lay 
down certain minimum conditions on 
which a candidate would be allowed to 
stand. I might draw the attention of 
the House to two articles of the Consti
tution, One is article 102 which lays 
down additional disqualifications. 
Under atticle 102(1) “A person shall 
be disqualified for being chosen as, 
and for being, a member of Parliament 
—if he is so disqualified by or under
any law made by Parliament”. And
there is a corresponding provision in 
article UU which deals with disqualifi
cations of candidates for the State 
Legislatures. I submit that these
articles along with the two other
articles mentioned by me authorise 
and recommend to Parliament that 
they should lay down conditions, and 
also lay down disqualifying conditions. 
I submit that this amendment may be 
looked at from both points of view. 
The provisions here lay down qualifi
cations of a candidate. Judged from 
another point of view they lay down 
also disqualifications, namely that if 
a candidate has none of those quallfica- 

vtions he would be disqualified. So this 
amendment accepts the interpretation 
put forth by the Constitution itself 
and attempts to fulfil a duty which 
thrfi Members of the House were invited 
to Jj

Therefore the only question now Is 
a question of merits. It has been given 
out somewhat inconsistently that this 
article debars many people who are 
illiterate. It may be that a man is 
a fully qualified man though he is 
illiterate. This amendment does not 
shut him out merely because he is 
illiterate. It is one of the conditions 
that literacy of a certain degree in 
certain languages would be a qualifi
cation. But if he has not the needed 
qualification in this respect it does 
not reject him. There are many con
ditions, many other doors through 
which he may come. One such Is 
social service. There are other con
ditions lUce a certain minimum ex
perience in public life. But I sub
mit that a man who does not possess 
a literary qualification or a qualifica
tion of experience in public life,

particularly the qualification oi social 
service, or does not satisfy any of the 
many other tests laid down would not 
be a lit person to represent people 
in the Parliament. Mr. K. K.
Bhattacharya with his unusual elo
quence, (An Hon. M em ber: Usual or 
unusual?) perhaps strengthened by a 
little absence from the House has 
tovershot the mark. He said that if 
we disqualify the people who have 
none of these qualifications.....

Prof. EL K. Bhattacbarya: I never
said so. He is misrepresenting me.

Shri NaBiraddin Alimad: He said
that if a man who has none of these 
qualifications is not allowed to come, 
and that probably we would be 
debarring people who would have 
done good work. But I think so long
as Prof. Bhattacharya is here the
cause of the down-trodden, uneducat  ̂
ed and unfit persons is well repreeent- 
ed.

. Prof. K. K. Bhattacharya: I never
said all these things. He is putting 
into my mouth things which I never 
stated. All that I meant to say was 
that there is no necessity whatsoever 
of restricting the choice of the elector. 
Perhaps he knows that there are
many Hampdens and mute Miltons in 
this country and if they come here 
to represent the interests of the illite
rate people they would better serve 
the interests of those people than 
perhaps my hon. friend from the
Burdwan Bar in West Bengal.

Shri Nazimddln AHmad: I believe
that the Constitution has laid down
that Parliament may lay down the
qualifications as well as the disquali
fications. I suppose the Constitution 
likes that these articles should be 
taken advantage of. If Mr. Bhatta- 
charya’s argument is going to be 
carried to its logical conclusion it 
will set at nought two, or rather four, 
articles of the Constitution relating 
to the Central and State legislatures. 
I therefore submit that  ̂Mr. Bhatta
charya has displayed more enthus
iasm than wisdom in this respect

Dr. Ambedkar: WHen the Resolution 
was moved by Prof. K. T. Shah ^̂ ome 
time ago in this House I pointed out 
to him that his Resolution was very 
vague, that he had not set out any 
category of people whom he regard
ed as specially Qualified for standing 
as candidates to Parliament or to the 
State Legislatures. We have now 
from Prof. K. T. Shah distinct cate
gories of peoole whom he regards as



Representation of the 14 MAY 1951 People (No, 2) Bill

[Dr. Ambedkar]
auiUble candidates for election to 
ParUament. That is undoubtedly an 
Improvement, because we have got 
aow concrete proposals to consider on 
their own merits. One thing is quite 
clear and that is that these are dis
qualifications for candidatiure. It 
means that if the amendment is ac
cepted only a certain category of 
people who fall in one of the seven 
categories mentioned here will alone 
be entitled to stand as a candidate. I 
hope my friend, Sardar Hukam Singh 
realizes that although it is not possi
ble to say what will be the total 
number of people who will beoome 
eligible for standing as a candidate if 
this amendment was accepted, there 
can be no doubt about it that the 
number of people who will become 
eligible for standing as candidates as 
compared to the vast number of the 
voters would be very small. In fact 
Ihe effect of this amendment would be 
to create a sort of monopoly for 
certain people, who by adventitious 
circumstances happen to belong to the 
categories mentioned in this amend
ment I have 00 doubt in my mind̂  
that such a monopoly would be a 
vicious thing to introduce into the 
political life of this country. I should 
also like to state that I am not at all 
satisfied that merely because a person 
has intelligence or merely because he 
bas experience, he is the only person 
necessarily fitted to fill a seat in 
Parliament. As I stated in the course 
of the debate, I attach far greater im
portance to character than to intelli
gence or experience and the amend
ment certainly does not ensure that 
the people who would be elected 
under the provrsions of the Constitu
tion would be of better character. 
The motive, if I understand correctly, 
of the Mover of that amendment is 
to improve the efficiency of Parlia
ment generally. I take it that is so. 
Now. let us examine eacH of the 
categories from that point of view. 
Take the first, namely, one year 
membership of a legislative chamber. 
I am unable to understand what one 
year’s experience of the membership 
of a legislature to a person who has 
so edur-ation, is not even literate, 
can mean in terms of efficiency? 
Take the second category: elects
member of any local self-governing 
body like the municipality or the 
district local board. Here again the 
same question arises. T have not got 
much experience of a municipal corpo
ration or a council. I happen not to 
have the exnerienre but I have some 
knowledge of the district local boards 
and all that I remember is this, that 
the members of the district local board 
«re generally most anxious to hold a

meeting on the bazar day so that they 
can come there, take their travelling 
allowance, buy their weekly or monthly 
purchases in the bazar and go back. ' 
(Interruption). I do not know; there 
may be others and 1 know that case 
also. (Some Hon. M em bers : Not now.) 
That is my experience. Now in the 
village panchy/at I again fail to under
stand what efficiency can there be in 
a member who is a villager, who 
happens to be a member of a village 
panchayat. What are their functions? 
What resources have they? What 
technical knowledge of administration 
do they possess? Take a public servant 
who has been in service for five 
years. 1 cannot deny that a public 
servant who has been in the service ' 
for five years undoubtedly must have 
certain experience, certain knowledge 
of all administraftive processes. (In ter 
ruption). A public servant, I take it is 
of a high character. 1 do not know 
if it means a chowkidar also. With 
regard to this category, I am afraid 
the same observations must apply but 
if my hon. friend means by ^public 
servant* an I.C.S. officer or a &gher 
Civil servant, I think there is a possi
bility of this danger arising: Most
public servants are in possession of 
certain official secrets which they come 
to know during the course of their ad-/ 
ministration. 1 am not at all prepar
ed to disbelieve the Bossibility that it 
may be open for a Civil servant after 
he retires and becomes a member of 
the legislature to use the secret know
ledge which he may possess. Take the 
next case: a teacher of any school, 
college or university for one year. 
Take a primary school in the viUagel 
What is his knowledge? What is his 
information?

Sardar Hukam Singh: Are these
persons debarred from standing?

Dr. Ambedkar: That is my main
argument. I am coming to that. 
Therefore. I cannot see much in that. 
Take the next category: volunteer In 
a recognized association for social 
service. Will my hon. friend Sardar 
Hukam Singh permit for instance, the 
Mahabir Dal to be a body the member
ship of which would qualify one to 
stand? May I mention the R.S.S. and 
the Akali Dal? Some of them are very 
dangerous associations. It may be 
that one Government may recognize 
them and another Government may not 
recognize them. All these possibilities 
are there.

Sfarimati Dorgabal (Madras): Can
they be excluded?

Dr. Ambedkar: I am coming to that.
What I was trying to submit to the
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House was that none of the categories 
which have been set out in this amend
ment are of such a character as to 
l̂ ive anybody the impression that the 
membership of the particular body to 
which they belong is such as to make 
them more eftlcicnt Members of Parlia
ment. I am sorry I give a very 
positive answer to that question. Now 
the other thing that I wish to say is 
this; Is there anŝ thing in the Consti
tution or in the present Bill which can 
prevent an elector from electing any 
one of the i;^ople mentioned here? 
Suppose, for instance, there are two 
candidates, one who is just a voter and 
is not disqualified under our disqualifi
cations and as against him there is a 
candidate who has been a member of 
a legislative chamber for one year. Is 
there anything under which we are re
quired to suppose that the electorate 
will not give preference to the second 
man and not the first? Take each one 
of these; they are free to stand and if 
the electorate thinks that there is 
something in them more valuable from 
the point of view of giving greater 
efficiency to Parliament, I do not quite 
understand why the electors will not 
give preference to these people as 
against a mere voter who is a citizen 
and no more. It seems to me there
fore that on these grounds, this amend
ment is unnecessary and I oppose it

Sardar Sochet Singh (P.E.P.S.U.): 
You have not said an3rthing about the 
category of those who are able to read 
and write Hindi.

Dr. Ambedkar: I replied to it last 
time. 1 should have thought that that 
would certainly create complications. 
This matter was considered at great 
length when we were framing the 
Constitution. Why did we make a 
provision ‘after 15 years* and not make 
Hindi to come into operation as a 
national language immediately? 
Because, we realised that there were 
various parts of the country where 
Hindi was not the language of the 
people and therefore some amoimt of 
time must be given to the people to 
study. After having recognised that 
principle, suddenly now to derogate 
irom it seems to me to be going con- 
xrary to the spirit of the Constitution.

Mr. Deputy-Speaker: The question is:

Alter sub-clause (2) of clause 3, 
Insert the following new sub-clause:

*'(2A) No person shall be quali
fied to offer himself as a candidate 
for being chosen as a representa
tive of the people in the House of 
People, or as representative of any 
Part A or Part B State (other than 
the State of Jammu and Kashmir)

in the Council of States, or as a 
representative in either House of 
the Legislature in any Part A  or 
Part B State, or nominated to t}ie 
Council of States under article 80 
of the Constitution, unless,—

(i) he is or has been at any time 
for at least one year member of 
any Legislative Chamber, either 
Central or in any State in the 
Union of India; or

(ii) an elected member of any 
local self-governing body like a 
Municipal Corporation or Council, 
or a District Board, or a Village 
Punchayat for at least year prior 
to his so ofTering himsell as •  
candidate; or

(iii) is or has been a member of 
any statutory University, Research 
Institution, or administrative bodr 
or corporation like a Port Trust; or

(iv) has been a public servant, 
whether under the Central Govern
ment. or under the Government of 
any State in India, or in statutory 
body, corporation, or authority for 
at least five years before the date 
of so offering himself as a candidate, 
but has ceased to be such public 
servant for at least one year prior 
to the date of so ofTering himsell 
as a candidate, provided that any 
one who, having retired Irom 
public service, is in receipt of a 
regular pension or is expecting a 
gratuity or compassionate allow
ance from the Gpvemment of India 
or any State Government in the 
Union, shall not be deemed to be 
disqualified under article 102 ol the 
Constitution; or

(v) is or has been a teacher in 
any school, college. University or 
other Institution of learning or re
search for at least one year before 
the date of his so ofTering himself 
as a candidate; or .

(vij has been enrolled in, or 
served as a volunteer in any recog
nised organisation for social 
service, public instruction, trainiiu  ̂
or research; or

(vii) is able to read and w rite  
Hindi the national language of 
India, or English, if he ofTers hinv- 
self as a candidate to be chosen for 
a seat in the People’s House of 
Parliament, or, if he ofTers himsell 
as a candidate for membership ol 
either House of Legislature in any 
Part A or Part B State, is able to 
read and write Hindi, the national 
languages of Part A or Part B 
any one or more of the regional 
languages of Part A or Part B  
State concerned.'*

The fnotion w’as negatived. /
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Mr. D69«tj^n;»emker: There are some 
amendments in the supplementary Hit. 
They are not moved.

Dr. Deahmukh: In £u1>clause (1) of 
this clause, it is said:

person shall not be qualified 
to be chosen as a representative of 
any Part A or Part B State (other 
than the State of Jammu and 
Kiishmir) in the Council of States 
unless he is an elector for a Parlia
mentary constituency in that 
Stater

These last words that 1 have just now 
read, "unless he is an elector for any 
Parliamentary constituency” are 
repeated in sub-clauses (2) and (3) of 
this clause, and in subsequent clauses 
right up . to clause 6. As this matter 
is coming up before the House for the 
first time, I wish to say a few words 
about it.

The word 'elector* which has been 
used in this clause has been defined 
in clause 2 (1) (e) of this Bill and the 
definition is as follows:

'̂ 'elector* in relation to a con* 
stituency means a person whose 
name is for the time being entered 
in the electoral roll of that con
stituency;”.

I do think that we had advanced a 
great deal from this position and that 
it was acceptable to ihe House to allow 
a person who has. the qualifications to 
be an elector to be a candidate. 
Reference may be made to articles 325 
and 326 of the Constitution where this 
matter is referred to. Article 325 reads 
as follows:

“There shall be one general elec
toral roll for every territorial 
constituency for election to either 
House of Parliament or to the 
House or either House of the Legis
lature of a State and no person 
shall be ineligible for inclusion in 
any such roll or claim to be includ
ed in any special electoral roll for 
any such constituency on grounds 
only of religion, race, caste, sex or 
any of them.”
Article 326 is as follows:

*'326. The elections to the House 
of the People and to the Legislative 
Assembly of every State shall be on 
the basis of adult suffrage; that is 
to say, every person who is a 
citizen of India and who is not less 
than twenty-one years of age on 
such date as may be fixed in that 
behalf by or under any law made 
by the appropriate LegiBUtiw 
(8 not otherwtoe disquaUfled under

this Constitution or any law made bgr 
the appropriate Legislature on the 
ground of nan-residence, unsound
ness of mind, crime or corrupt or 
illegal practice, shall be entitled to 
be registered as a voter at any such 
election.”
Shrimati Durgabai: Is it in order. 

Sir, for an hon. Member in the front 
Bench to sleep like this?

Shri R. K. Chandhuri (Assam): I am
very thankful to the hon. Member for 
drawing attention to this.

Mr. Depttty-Speaker: Hon. Members 
are complaining a'bout too much atten
tion and wakefulnent

Is it necessary to read the articles 
themselves?

Dr. Deahmukh: It is very relevant. 
My point is that it should not be neces
sary for a name to be on the electoral 
roll; it should be quite sufficient for a 
candidate to go before the Returning 
officer and say that he possesses the 
qualifications. I read out Articles 325 
and 326 only to show that those articles 
do not come in our way. My fear is 
this. In the case of many important 
people, they may not have taken the 
trouble of seeing whether their names 
find a place in the electoral roll or not. 
There may be many important persons 
who do not worry to go and get' their 
names recorded. I think it should be 
permissible for such persons provided 
other provisions are satisfied i.e., if he 
is above a certain age. if he does not 
isufTer from any of the disqualifications* 
irrespective of the fact whether his 
name is in the rolls or not.

Mr. Depttty-Speaker: Why should 
there be any electoral rolls at all?

Dr, Deshmukh: They are necessary. 
This man would be in a position to 
become a candidate. He will not how
ever have a vote. The right to vote 
will be confined to those people whose 
names are there in the electoral roll. 
But, a person should not be prohibited 
from offering himself as a candidate 
simply because his name is not there, 
although he is qualified in every 
possible way and is not disqualified in 
any way,

Mr. Deputy-Speaker: Who is to
decide all this? Is it the polling officer 
who has to decide?

Dr. Deshmukh: The Returning officer 
will decide. If he does not suffer from 
any of the disqualifications, it should 
be possible for him to enter the field. 
That is my suggestion. It is certainly 
widening of the scope of what we have 
got so far; but it is widening in a way
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which is, in my opinion, highly desir
able. Politics has some times been 
described as the last resort of a 
scoundrel and all that. 1 do not go so 
far as that. But, there are certain 
people whose presence in any legisla
ture or Parliament would be desirable, 
but who are so detached or who do not 
want to bother themselves by going to 
the officer and getting their names 
entered in the electoral rolls. I do not 
think there will be many cases like 
this. Even then.....

Mr. Deputy-Speaker: Is there any 
difficulty in getting his name entered 
«ven on the last day?

Dr. Deshraukh: I think so. I do not 
know if any change has taken place. 
If it is your experience.....

Mr., Deputy-Speaker: He can pay a
small fee and get his name entered at 
any time.

Sliri Hussain Imam: Is that rule
available now?

Shrimati Durgabal: May I know, Sir, 
whethere there is any provision like 
that? Today’s papers have brought 
the news that many women voters in 
Rajasthan, about three lakh.s, have 
been disfranchised, or have not been 
franchised at all. I want to know 
whether there is anj^ing to cure this 
defect and if not, what steps the hoh. 
Minister is taking to see that it is 
remedied.

Dr. Deshmukh; That only Justifies 
my argument and supports it very 
strongly. In the electoral rolls you find 
some shop numbers without any names 
of persons being there, as Shrimati 
Uma Nehru pointed out the other day.

Shrimati Durgabai: Today, positive
ly news has appeared in the Press.

Dr. Deshmakh: There are many such 
cases where I have seen the names of 
important persons deliberately omitted 
simply because they happened to be in. 
Delhi or somewhere else. They make 
this an excuse although they have 
property and houses there. There is 
political mischief behind some of 
these omissions. My hon. friend from 
Vindhya Pradesh also bears this out. 
Perhaps Vindhya Pradesh is famous 
for all these things. My intention is 
not to put anybody to any incon
venience. Especially, as we advance 
in our Parliamentary life and demo
cracy, there are likely to be deliberate 
omissions of the best people that should 
present ar particular constituency.
I do not think it will cause any incon
venience if instead of the word

“elector*' we say “any persons posses
sing the qualifications of an elector and 
not possessing any disqualiflcationf.** 
The way in which the electoral rolls 
have been prepared makes this very 
necessary. Suppose there is a mistake 
in the age. I give my age as 51; th# 
printer merely changes the digits and 
makes it 15. If I go before the 
Returning officer, he will say, your age 
is mentioned as 15 whereas you say 
you are 51. Therefore, you are not the 
person mentioned here. All these 
things are likely to arise. There may 
be a mistake in the father’s name: 
Suppose it is Purushottam and it is 
printed as Parushottam or something 
like that. I submit that any person 
who possesses the qualifications and 
who has no disqualifications should be 
entitled to stand irrespective of the 
fact whether his name is in the elec
toral roU or not. Of course every voter 
is expected to get his name corrected 
in the elertoral roll. But. everybody 
does not take that trouble. In some 
cases, he might not have been able to 
correct it absolutely. There is likely 
to be a good deal of difficulty of this 
nature. If  my suggestion is accepted, 
there would be no difficulty and no 
complications. Anybody who does not 
suffer from any of these disqualifica
tions can, if he has the minimum quali
fications. stand as a candidate and his 
candidature will be accepted by the 
returning officer.

Shri Sidhva: This suggestion of Dr. 
Deshmukh is quite a novel one and I 
must say that it is most imworkable 
and not at all feasible. Every candi
date is expected to see that his name 
is in the list of voters and also that 
the voters are also enrolled properly. 
Otherwise.....

Shrimati Durgabai: What about the 
women in Rajasthan?

Shri SidliTa: It is your duty to have 
seen that they were properly enrolled.

Shrimati Durgabai: There were no 
women enumerators in sufficient 
numbers to do the job.

Shri Sidhva: But what about the.....

Shri R. K. Ghaudhuri: The other day 
I was called to order because I was 
discussing women. But now at every 
step this matter is brought in, though 
in the amendment, as you will see il 
you refer to it. there is no mention of 
women. Every opportunity is being  
taken by Shrimati Durgabai to bring in 
the question of women.

Shrimati Durgabai: But in this case 
many women’s names have not been 
entered in the rolls.
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Shri SidliTa: But so also many me^’s 
names too have not been entered in 
different parts.

Slurimatl Dnriabal: But, surely, that 
is no ar^ment.

Shri Sidhva: It is an argument. 
Every public man should see to it that 
his name is properly entered and also
io see if his neighbour’s name is there. 
I have done it whenever I rail an 
election. 1 saw to it that all the names 
m ete properly entered.

l>r. PeahMiukh; Because you are so 
keen.

Siirl Sidhva: And everyone has to 
be keen. Slirimati Durgabai should 
sec to it. She should give guidance 
to the^e illiterate women and not 
merely raise a complaint here.

Shrimati DnnmlMii: That is exactly 
the reason why I have brought this 
matter to the notice of this House.

Shri SIdhva: But what have you 
done? Voters  ̂ lists are prepared and 
objections are received. What ba:> 
Shrimati Durgabai done in this matter?

Shrimati Durgaliai: I have done 
this all over India and now I have 
brought this matter to the House.

Shri Sidhva: If she has done that, 
the credit goes to her. I do not deny 
that, if she has done this work of 
guiding the women voter? properly.

Shrimati fUmnka Ray (West Ben
gal); Why not you also do something?

Shri Sidhva: I am also trying. To 
me men and women are equally valu
able. I am seekihg to get the support 
of women voters also.

Shrimati Ren oka Bay; No. you did
not hear me properly. I asked you, 
why not take interest in this and 
see that the women voters arc pro
perly enrolled?

Shri Sidhva: Yes, I do take interest 
in this. I ha’/e enrolled many women 
voters in Bombay.

Shrimati Durgabai: What about
Bajasthan?

Shri Sidhva: But this suggestion of 
Dr. Deshmukh, that even if a man's 
Bame is omitted from the electoral 
rollfi. ht̂  can hand in his nomination 
and get it accepted* that I am afraid 
will leari to all kinds of complications. 
*niere should .surely be some kind of 
a machinery to see to the prfiper con
duct of these elections and Govern
ment have provided this machinery. 
If the voters are Indifferent and if the

candidates are also indifferent, it if 
nobody's fault, but their own.

Shrimati Durgabai: If you will per
mit me to explain. It is not as if 
the women did not go and enlist 
themselves as voters. They did so. 
But these women have been disfran
chised because their names had been 
put down as Mrs. so and so. Miss so 
and so. I want the hon. Law Minister 
to f'ure that kind of thing.

Shri Bharati: How can that be cur
ed if the women themselves would 
not give their names?

Mr. Deputy-Speaker: The hon.
Minister can have an opportunity it 
he wants to say anything more.

Shrimati Durgabai: No, Sir. This 
point was raised and so I made these 
remarks.

Shri Sidhva: We all know of mis
takes in spelling and that sort of 
thing for which nomination papers 
had been rejected. But now the Law 
Mlinister has been good enough to 
see that such things are rectified. We 
have gone to that extent. But to 
abruptly say that any man whose 
name is not in the list can give hii 
nomination paper is to ask for some- 
tlgng that does not exist in any part 
of the world. As retjards omission 
of names, we cannot help it. Every
one has to be quite vigilant. I know 
people are apt to be indifferent and 
think of the matter only at the time 
of the actiial voting and then come 
and :>ay that their names are not in 
the list.s. This right to vote is a 
valuable right that the Constituent 
Asiiembb' has given to each voter of 
the country and there should be na 
apathy about the elections. If there is 
any. that has to go. One must do propa* 
ganda in advance and not at the 
time of the elections only. And there
fore, the introduction of the new sen
tence is salutary and I oppose the sug
gestion made by Dr. Deshmukh.

Shrimati Renitka Ray: With refer
ence to what was said by Dr. Desh- 
mukh/1 have to make a few obser- 
vationĵ . As Shrimati Durgabai has 
pointed out a large number of wo
men voters have been disqualified in 
Rajasthan due to the fact that ttieir 
names had not been put down prc^r- 
ly. I may poijit out here that I am 
only talking about a matter about which 
I myself have collected some informa
tion. SJome time ba?k my hon. friend 
Shri Sahaya brought to the notice of 
the House that a large number of 
women voters in Bihar were not in
cluded in the rolls because they
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x\c* given their names properly. They 
had given only their husbands* or 
fathers* names and not their own 
names. I have since found out that 
these women were not properly ask
ed for their own names. Their names 
were just put down as Mrs. so and so, 
without entaring their maiden names 
along with what was entered. If only 
they had been asked to give their full 
names—their maiden names and the 
other names, they would certainly 
have done so. It is not correct to 
say that they were not willing to 
give their maiden names. There were 
not suflRcient enumerators. Why was 
that? As a result of that so many 
women have been disenfranchised. 
While I agree with Mr. Sidhva that 
it is impracti/'able to accept the sug
gestion of Dr. Deshmukh. I must say 
that thJF is a matter which has got 
to be rectified. Of course in a vast 
country like ours there are bound 
to be difficulties and it is not a very 
easy thing to get the electoral rolls 
settled. Nevertheless, this msrtter 
which has come to the notice of the 
House must be rectified and I do hope 
that in the case of Bihar and Rajas
than where women have not been en
tered by their proper names, these 
women voters will not be allowed to 
be left out of the list of voters.

Shri R. K. Chaudhuri: I was rather 
surprised to learn from my hon. friend 
Shrimati Durgabai that as many as 
3 lakh females were disfranchised. 
The only explanation I can give is 
that God must be alive and doing 
his function in that part of the terri
tory. God helps those who help 
themselves and they, in not seeking 
to be enrolled as a voter have only 
served the purpose of God because 
God never desired that man and wo
man should be placed on equal foot
ing.

At the same time I might point out 
that there was a lot of anomaly so 
far as recordinist of voters* names are 
concerned. For instance my friends 
Shrimati Durgabai and Shrimati 
Renuka Ray will be gratified to know 
that my name was not in the electoral 
roll altogether and when this matter 
was brought to my notice, I had to 
apply to the local officer to get my 
name included. Not only mine but a 
lot of other people's names were not 
there, Tn one quarter absolutely no 
names were entered. Unless I had 
moved in the matter, my name would 
have been altogether omitted. In 
that case there would have been a 
compensatiop. If my name and 
some male members* names were 
not entered in one place and some

ladies’ names are not entered in 
another olace, that is a compensation 
after all. I would have whole^heart- 
eclly accepted this amendment if.....

Mn Deputy'Speaker: There is no 
amendment here.

Shri R. K. Chaudhuri: My hon. 
friend Shrimati Durgabai would not 
allow me to sleeo even. She rose and 
drew my attention and I had to wake 
up in order to make my existence 
felt.

Mr. Depaty-Speaker: The question 
is whether it will not be more- 
appropriate to refer this mat
ter in the definition of an elector. 
Elector is a person who is not only 
in the electoral roll but also who pre
sents himself. The Suggestion of 
Dr. Deshmukh does not seem to be 
appropriate here. When we come to 
the definition, we can take it. The 
House accepts the s^gestions. We 
will proceed further. The question is:

*That clause 3 stand part of 
the Bill”.

The motion was adopted.

Clause 3 was added to the Bill.
Clause 4.—(House of the People 

membership).

Shri B. K. Das (West Bengal); I 
beg to move:

In clause 4, after the words “Jammu 
and Kashmir” insert the words *̂or 
to the Andaman and Nicobar islandŝ *.

Mr. Deputy-Speaker: Amendment
ibOfldl

In clause 4, after the words “Jammu 
and Kashmir*’ insert the words •‘or 
to the Andaman and Nicobar ii$lands*V

Dr. Ambedkar: I accept the amend
ment.
12 Noon.

Sardar Hukarn Singh: I would re
quest the hon. Law Minister to con
sider whether it would not be better 
to have this amendment in the defi
nition of “election**. Sub^ilause (d> 
of clause 2 says:

“ ‘election* means an election to 
fill a seat or seats in either House 
of Parliament or in the House 
or either House of the Legislature 
of a State other than the State 
of J .̂mmu and Kashmir..... **

So far as Jammu and Kashmir are 
concerned they are there and
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[Sardar Hukam Singh]
rislands of Andaman and Nicobar may 
also be put in there* so that there 
will be no necessity of repeating it 
anywhere else.

Shri B. K. Das: This is a special 
case about the Andamans and Nico- 
bars* because one seat has been allot
ted for the Andamans and Nicobars, 
which has to be filled by the Presi
dent by nomination: but as provided 
in sub ciause (d) here.....

Mr. Depaty-Speaker: The hon.
Member wants to restrict this to per- 
ŝons who are e^ ĉtors in the Anda
mans and Nicobats.

Shri B, K. Das: There is no electo
ral roll there and therefore an excep
tion has to be made in the case of 
the Andamans end Nicobars.

Shri Sklh¥a: This will put a bar on ' 
the Andamans and Nicobars for ever. 
Some day we will have an electoral 
roll for the Andamans and Nicobars 
and at that time we will have to come 
again to the House to change the Act. 
Kashmir is a different matter. By this 
amendment the Andaman and Nicobar 
Islands will be debarred permanently, 
whereas some years hence it might 
be found necessary to have an elec
toral roll.

Shri B. K« Das: The President can
not now nominate a person of the 
Andaman and Nicobar Islands.

Shri Sidhva: There will be no elec
tion and nothing will happen there. 
By the amendment you are debarring 
them for ever. -

Mr. Deputy-Speaker: lj9 the matter
of nomination of an individual to the 
Parliament from the Andaman and 

T^icobar Islands. if you do not 
accept the amendment it will 
me:m that one person who i.«? an elec
tor for a Parliamentary constituency 
in the Islands will have to be chosen. 
But today there is no electoral rolls 
there. Mr. S idhva wants to provide 
for the future but today it is impos
sible to nominate a person if this 
provision stands as it is, because 
there in  ao  electoral rolls for the 
Andamans and Nicobars Therefore 
the President cannot nojpinate any
body If however any suggestion is 
made to cover both the present as 
well as the fvtture that is a matter to 
be considered.

Sbrf Sidhirai: Has he to be nominat
ed from the voters' list?

Mr. Depvty-Speaker; Yes, as K 
stabdf. In the case of any other

seat the candidate has to be an 
elector for a Parliamentary cons
tituency. Except in the case of 
Janrmiu and Kashmir the clause would 
apply to the Andamans and Nicobars. 
One person has to be nominated to 
represent the Andamans ,and Nico
bars. That person who is nominated 
shall have to be an elector in that 
constituency and since no el<»ctoral 
rolls have been prepared for the 
Andamans and Nicobars this provi
sion will become infructuous.

Shri Bharati: I understand that the 
Election Commission has ordered 
some kind of electoral rolls to be pre
pared.

Shri Hussain Imam: The difficulty 
does not arise because the man has 
to be an elector in any State, not 
necessarily in the State in which he 
is standing. Therefore the choice of 
the President is open and he can no* 
minate a person who is an elector In 
any constituency in India.

Mr. Deputy-Speaker: That would 
exclude the residents of the Anda
mans and Nicobars. They cannot be 
registered .is electors in any other 
place because of the residential qua
lification.

The Minister of State for Transport 
and Railways (Shri Santhanam):
Does “chosen** include nomination 
also?

Mr. Deputy-Speaker: Yes. both
election and nomination.

Shri Sidhva: Cannot we amend the 
language? The Government will cer
tainly know who is who in the Anda
mans and they would suggest the 
name for nomination.

Mr. Depaty-Speaker: A person
should be otherwise qualified to be an 
elector and should have residential 
qualification. *

Dr. Ambedkar: The simplest
method is to accept the amendment.
As you have pointed out the obstacle
arises from sub-clause (d). We have 
no Parliamentary constituency in the 
Andamans and therefore this would 
create difficulty in the matter of giv
ing representation to the peo^e of the 
Andamans and Nicobars. Therefcre 
this amendment in my judgment is a 
necessary one.

Mr. Deputy-Speaker; As to the fu
ture it can take care of Itself. Any 
amendment can be moved. It is not 
as if this Act will stand es it is with
out any amendment before the next
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eleciiotis. We are all the time gain
ing experience. The question Is:

In clause 4, after the words *‘Janunu 
and Kashmir** insert the words “or to 
the Andaman and Nicobar islands'*.

The motion was adopted.
Mr. Deputy-Speaker: Amendment

No. 68 in the name of Mr. Naziruddin 
Ahmad could he left to the draughts
man.

Shrl Nasiniddin Ahmad: That was 
the convention which we attempted 
to set up but later on we have been 
departing from it. We are moving 
amendments in the House for renum
bering of clauses or the year of the 
Bill.

Mr. Depiity-Speaker: Under the
rules the Speaker can authorise re
numbering I think this amendment 
should be left to the printer and not 

wen the draughtsman.

Shrl Naiiruddin Ahmad: As it ap
pears in the Bill formally it should 
also be formally removed. If how
ever it can be changed by a directive 
of the Speaker I have no objection.

Dr. Ambedkar; I have no objection 
to the change to capital letters.

Shrl IfMlniddin Ahmad: I have 
followed the line of the Constitution. 
After all the Scheduled Castes should 
not be belittled. There are various 
amendments with regard to this. U  
they are all taken as accepted they 
need not be moved.

Mr. Deputy-Speaker: That will be 
taken note of duly.

Shrl Sldhva: There are other am
endments in the List No. VI.

Mr. Depnty-Speaker: They have all 
been incorporated in this list.

Dr. Deshmukh: Sir. I thought that 
your suggestion of changing the de
finition would be helpful but on sec
ond thought I think the intention I 
have in mind and which is accepta
ble to many Members of this House 
would not be served* because the 
elector will have to remain as a 
person who finds his nr\me in the list. 
Iliis is also one of the clauses where 
the word “elector” is used. Therefore, 
if you agree, the finality of these 
clauses may probably be held over.

Mr. Depaty-Speaker: No, no. It is 
open for any hon. Member to speak 
on the clause as a whole at the third 
reading stage, and in the absence of 
any such desire I am not prepared to 
hold over the clause. As a matter of 
Iftct, Prof. Shibban Lai Saksena has

given notice of an amendment seek
ing to insert the words **or is entitled 
to be’* before “an elector*’; but he is 
not here in his seat and is not mov
ing it. Dr. Deshmukh wanted me to 
waive notice and permit to move his 
amendment: this also 1 did not allow. 
It is no good asking that the whole , 
thing be held over. I will put the 
clause to the vote of the House. Th# 
question is:

“That clause 4. as amended,
stand part of the Bill**.

The motion was adopted.

Clause 4, as amended, was added 
to the Bill.

Clause 6.— (Legislative AtsenUAi/ 
membership).

Mr. Depaty-Speaker: We have al
ready discussed the question of an 
amendment like amendment No. B6. 
Now I would like to know which of 
the hon. Members are going to more 
their amendments.

Shri Naziruddin Ahmad: I am mov
ing my amendments Nos. 87 and 91.

Shrl Barman (West Bengal): I am
not moving my amendment.

Shrl B. K. Das: I am also not mov
ing mine.

Mr. Deputy-Speaker: Then Mr.
Kshudiram Mahata. Mr. Rudrappa 
and Prof. Saksena are not in the 

^House
Dr. Deshmukh: May I be permitt^ 

to move Prof Shibban Lai’s amend
ment, Sir?

Shri Santhanam: These amendments 
of Prof. Saksena are consequential 
amendments. They were not allowed 
earlier on clauses 3 and 4.

Dr. Deshmukh; Does not matter. 
We can give this facility to State 
Legislature elections although it is 
barred so far as the Parliament is 
concerned.

Dr. Ambedkar: No. no. The electoral
roll is the same.

Mr. Deputy-Speaker: Yes.
Shrl Sonavane: Sir, 1 Îso desire to 

move two amendments to clause 5 
notice of which 1 have given this 
morning.

Mr. Deputy-Speaker: But I have not 
got a copy of those amendments.

Dr. Ambedkar: Nor have I got a 
copy. ’
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■ M t, Deputy-Speaker: Unless the
amendment is given to the hon. 
Minister and Government is prepared 
to accept it, I shall not allow it now.

Shri Sonavane: There is a copy of 
it on Hie Table. After the other am
endments are moved I may be per
mitted to move mine........

Mr' Deputy-Speaker; It is no good 
bargaining with me. Normally I wiU 
not allow the House to be taken by 
surprise^—except in cases where the 
hon. Minister has looked into the am> 
endment, in which case I shall leava 
it to the House to accept or reject the 
amendment.

ShH Sotovane: The amendment 
may be shown to the hon. Minister 
now. Sir. ,

Mr. Deputy-Speaker: I am not do
ing it. It is the business of the hon. 
Member to do it What is the mean  ̂
ing of asking; the Chair to do it? Tha 
hon. Member must have taken care 
to do it earlier.

Now, Mr. Naziruddin Ahmad may 
move his amendments.

Sbri Naxiruddin Ahmad: I beg to
move:

For part (a) of dause 3, substitute 
the following:

*‘(a) in the case of any seat 
reserved for the ScheduleiJ Castes 
in any State, he is a meml)€r of 
any of the Scheduled Castes of ,
that State and is an eltjctor tor "
any Assembly constituency m 
that State:

(a a )  in the case o f any seal re
served for the Scheduled Trlbei 
in any State (other than those in 
the autonomous districts of 
Assam), he is a member of any of 
the Scheduled Tribes of that State 
and is an eJector for any Assemb
ly constituenry in that S tate;” .

I think it will be convenient if 1 
also move amendment No. 91 here 
because that is connected with this 
amendment. I beg to move:

In part (b) of clause 5, enclose tha 
followin;; within brackets:

**0lher than a seat the constitu
ency for which comprises the can
tonment and municipality of Shil- 
long’̂

This amendment is one rather re
lating to punctuation.

With regard to the previous one I 
think it is necessary to accept it. Tlia

House will be pleased to consider that 
in clause 5 there are three parts, (a),

Si ( c ) ;  although (b) was mis* 
prmted as (c) it has been subsequent* 
]y corrected by a correction slip.

Mr. Deputy-Speaker: Every conces
sion is being shown to Scheduled 
Castes. Would this amendment not 
be restrictive?

Shri Naxiruddin Ahmad: No« Sir. 
That is exactly what if intended Ut 
the text; I have to clarify the whoia 
thing—there has been some amount 
of confusion. I am not tiring to b# 
restrictive. The restriction is already 
there in part (b) of the clause. 1 ant 
strictly rearranging the conditions.

Dr. Ambedkar: I do not understand 
the difference.

Shri Naxiruddin Alimad: I shall ex
plain the amendment. In part (a) of 
clause 5 both the Scheduled Tribes 
and the Scheduled Castes are dealt 
with. Then in part (b) Scheduled 
Tribes alone have been dealt with.

Mr. Deputy-Speaker. Schedule 
Castes and Scheduled Tribes have 
been separated. That is all that has 
been done.

ShH Naxiruddin Ahmad: But if wa
put Scheduled Castes and Scheduled 
Tribes together in part (a) there 
would be duplication in part (b). But 
part (b) deals only with Scheduled 
Tribes and therefore for the sake of 
greater clarity it is necessary to se
parate the two parts of part (a), 
namely the Scheduled Tribtt and the 
Scheduled Castes. With regard to 
part (b>  it should remain as it is. In 
fact, Scheduled Tribes are of two 
classes: Scheduled Tribes in ordinary 
cases, and Scheduled Tribes who 
have something to do with the can** 
tonnient or the municipality of Shil' 
long. So, in order to ke^  the Sch
eduled Tribes of the cantonment ^ea  
and the Scheduled Tribes in other 
areas absolutely distinct. I suggest 
that the Scheduled Castes and Sche
duled Tribes must be treated .sepa
rately.

Mr. Deputy-Speaker: There dofa
not appear to be any ambiguity.

Dr. Ambedkar: There is no ambi
guity. Because the Constitution 
contains two separai« articles, 
it does not follow that we mual 
everywhere give tKvo separate clau
ses.

Mr. Depnly-Sveaker: Is it
«ary to pursue this matter?



«7«« Repretentation of 14 MAY 1951 People (No. 2) BiU m t

Shri Naziruddln Ahmed; In view of 
the unfavourable reception it has re
ceived at the hands of the hon. Minis
ter, I do not think any useful purpose 
ivould be served by my pursuing it.

Mr. Deimlor-Speaker: Tlie question
is;

'That clause 5 stand part o£ 
the Bill/*

The motion was adopted.
Clause 5 was added to the Bill.
Clanse €.— (Legislative Council 

membership)

A m en d m en t  m a d e :
In sub-clause (2) of clause 6, for 

the word “Governor’’ substitute the 
words **Governor or the Rajpramukh 
as the case may be.”

— [Shri Naziruddln AHmad]

u:
Mr, Deputy-Speaker: The question

'That clause 6, as amended.
stand part of the Bill.**

The motion was adopted.
Clause 6. as amended, was added 

to the BiU.
CiMae 7.— iDiaqualiflcatiom for 

membership)

Dr. Ambedkar: Sir, I would request 
you to hold over clause 7.

Shri Na«iruddin Ahmad: We should 
have a clear knowledge beforehand 
as to what clauses would be taken up. 
In that case we can concentrate our 
attention on them.

Mr. Deputy-Speaker: J shall ask 
the hon. Minister to state in the beg
inning of each day the particular 
clauses he proposes to hold over...

Or. Ambedkar: 1 do not suppose 1 
would be for(’ed to take any clause 
out of order, except clauses 7 and 
probably 9. The rest of the clauses I 
am quite prepared to take in the order 
in which they are.

Shri Jhunjhuawala (Bihar): When 
will these Vjc taken up?

Dr. Ambedkar: I propose lo circu
late the amendment this evening. If 
hon. Members would be prepared to 
take it up tomorrow I shall have no 
objection. But if they desire to have 
time. I shall take it up later. At any 
rate, I do not want to keep it back 
for a long time. I am prepared to 
give one cl ny for Members to consi
der my amendment to clause 7.

Mr, Deputy-Speaker: 1 t̂hink it may 
be taken uo conveniently day after 
tomorrow for the reasson that hon. 
Members may have sufficient time to 
study it. If the amendments are 
tabled sufficiently in time, the office 
will circulate them and hon. Mem
bers may come prepared with them.

Clause 8 was added to the Bill.
Clause 9.—(DiHqualifications for  
membership of electoral colleges)

Or. Ambedkar: I would like to hold 
it over.

Mr. Deputy-Speaker: Clause f  is 
also held over.

Clause 10,—(Election to the 
Council of States)

Shri Nasimddln Ahmad: I beg to
move:

In the heading over clause 19, for 
the word and Roman letter *'Chapter 
r* substitute the word and Roman 
letter ‘‘Chapter V**.

The point is that in this Bill, un
like many other Acts, separate Chap
ter No. has been given in each part. 
That would lead to inconvenience in 
the matter of reference, e.g., when
ever we refer to a Chapter, we shall 
have to say, Chapter so and so of 
Part so and so. In all other Acts, 
except of course in the Constitution, 
namely, the Civil Procedure Code, the 
Criminal Procedure Code, the Trans
fer of Property Act and in all other 
Acts, although there are Parts, the 
Chapter Nos. are not separate with 
regard to each Part. The result is tre
mendous convenience. When we re
fer to a Chapter, we need not refer 
to the Part. That will lead to the 
avoidance of a lot of mental bothera
tion. I suggest it as a matter of con
venience only.

Dr. Ambedkar: I do not agree with 
that argument. If dividing the Bill 
into Parts a n d  Chapters w e  h a d  also 
given separate numbers to clauses, 
that would have created a certain 
amount of diflic‘ulty. But in view of 
the fact that the number of the clau
ses is continuous I do not think any 
difficulty such as the one anticipated 
by my friend can be really appre
hended. ’

Shri Naziruddln Ahmad: But thî
is  th e  u n i f o r m  p r a c t i c e  in  vi’I Iht 
Acts,

Dr. Ambedkar: Never mind, umfor 
mity. It depends upon how big the 
matter is. If the matter is so big tha



«7W R«pre»entation oi the 14 MAY 1851 Ptoplt (No. 2) Bill «»».

FDt. Ambedkarl 
it requires to be divid^ and sut^ 
divideti under appropriate I dd
not see what other method one can 
toUow th^n givinK Parts for broader 
bead; and Chapters 
which come under those Para jw o  
many other smaUer heads which come 
under those Chapters.

Shri N»firuddiii Ahmad: The hon. 
Minister says that there should d« 
Parts. Chapters and sub-divisions a ^  
further subdivisions. I do not ob
ject to that at all. All that I wanA 
IS that the Chapter numters from 
beginning to end should bear * 
tinuous numbering and that is in a^  
cordance with the practice of all 
Acta. .

Dr. Ambedtor: That means that 
the Parts must be omitted. Other
wise it would have no meanmg.

Mr. Depaty-Speaker: If the Chap
ters have a continuing “um b« ^
il the Parts also are ^ere J  to
to confusion. We will not taow to 
which particular Part it relates.

Sbri Nasiniddlii Ahmad: But that 
is the practice in all Acts.

Mr. Deputy-Speaker: But when the 
Constitution has set up a new prac
tice. after the Constitution, that Is 
our bible.

«liri Najlruddto Ahmad: Not in all
respects. We are going to change it 
very soon!

i Mr. Depnty-Speakw: ^Very 
! Then this will also be changed! Is it 
' necessary for the hon. Member to 
press this?

Shri Narimddin Abmad: No, Sir.
Mr. Deputy Speaker: The next am- 

iendment is No. 222 which says;
! In sub-clause (1) of clause 10. for 
I the words “the Council of 
iln line two. substitute the words the 
first Council of States**,

The hon. Member will kindly ex
plain what this amendment is. Or, 
is he not pressing it?

Shrl Naslrnddlii Ahmad: I do not 
taow where I am. The House is pro
ceeding so fast that even an acrobat 

not be able to follpw. I wOl 
have to look into the matter.
; Mr. Depoty-Speaker: The brake is 
ilways there at that end!

Slirl Nazlroddln Ahmad: Could we 
lot adjourn till tomorrow? We have 
4iade very quick progress.

Mr. Deptily-Speaker: This must be 
easy. The hon. Member will take 
his oWn time. There is no hurry. In. 
222 he wants for the words “the 
Council of States” the words “the 
first Council of States’*. Is it be
cause he thinks there is no provisloa 
here for rotation?

Shrl Naairuddin Ahmad: Yes. Sir.
Dr. Ambedkar: Rotation is there ia

sub-clause (2).
Shri Naairuddin Ahmad: 1 have 

now got nxy bearings! The introduc
tion of the word “first** was suggest
ed to me from a sample which is to 
be found in clause 11 in the second 
line— “For the purpose of the first 
constitution*’.

Mr. Deputy-Speaker: That is In res
pect of electoral colleges for Part C 
States. That relates only to a por
tion.

Dr. Ambedkar: They h^ye bo  eon*
nection at all.

Shri Sldhva: He is puzzled.
Shri Naaimddin Ahmad: Not that 

they are connected, but as a sample of 
very good draftsmanship.

Mr. Deputy-Speaker: The hon.
Member must be satisfied with some 
bad drafting!

Shri Nazimddin Ahmad: We are
already accustomed to it.

Mr. Depuly>Speaker: But there
does not seem to be any need for this 
change. So amendment No. 222 is 
not moved.

I take it that amendment No. 224 
is going to be moved. What about 
225?

Dr. Ambedkar: I have no objection. 
It can be moved.

Mr. Depoty-Speaker: What about 
No. 228?

Shrl Nazimddin Ahmad: I shall
move that.

Mr. Depnty-Speaker: No. 229 is 
going to be carried out. Then we 
come to No. 231.

Shri Nadmddln Ahmad: It is a
substantive amendment attd I will 
move it.

Mr. Deputy-Speaker. Amendment 
No. 224. The hon. Member Is ab
sent Shall I allow this to stand over? 
What is the attitude of the hon. 
Minister to this amendment which 
the hon. Member wa^ discussing with 
him?
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l>r. Ainbedkar: 1 do not think it in 
necessary to have that amendment.

Amendment made:
In part (a) of sub-clause (1) of 

clause 10. for the words “orders 
thereunder *̂ substitute the words 
“orders made thereunder”.

— [SHri Ifaziruddin Ahmad]

Ametuiment made:
In part (b) of sub-clause (1) of 

clause 10, for the words “orders there
under*’ substitute the words “orders 
made thereunder’*.

— [iSHri Naziruddin Ahmadi

Mr. Deputy-Speaker: Then we come 
to amendment No. 231 standing in 
the name of Mr. Naziruddin Ahmad.

Shri J. R. Kapoor: That amend
ment Is out of order. It cannot be
moved as it is.

Mr. Deputy-Speaker: Let me see.

Shri J. R. Kapoor: May I refer you 
t;o Article 80 of the Constitution, 
sub-clause 4, according to which only 
the elected members of any assembly 
can elect members to the Council of 
States?

Dr. Ambedkar: There is provision 
for certain nominations for Anglo- 
Indians.

Shri J. R. Kapoor: There may be 
nominated members but tihey have 
no right to participate in the elec
tion. There is article 80(4) accord
ing to which only the elected Mem
ber*? of any [legislative Assembly can 
participate in the election of the Mem- 
Ders to the Council of States.

^Mr. Deputy-Speaker: I am afraid 
this is out of order.

Shri Naziruddin Ahmad: My am-
î ndment is out of order; not L

Mr. Deputy-Speaker: All right, the 
mendment is out of order; not allow- 
d to be moved.
Shri J. R. Kapoor: But, we have 

come to identify the hon. Member 
with his amendment.

Mr. Deputy-Speaker: The question
is;

“That clause 10. as amended, 
stand part of the Bill.’’

The motioti was adopted.
Ctause 10, ars amended, was added 

to the Bill.

Clause 11«— (Notification for
constitution of electoral coUegei^
Mr. Deputy-Speaker: Amendment

No. 238. I think this will be taken 
notice of by the draftsmen. Ameod- 
mei^ No. 239. I think it is a prin
ter’s mistake. It will be corrected 
by the draftsmen.

Shri J. R. Kapoor: It has akeady
been corrected by the corrigenda.

Mr. Deputy-Speaker: There is noth
ing in the correction slip. Why should 
this be put to the House? It is a 
printer’s mistake. 1 will ask the 
office to note it and the hon. Minister 
majr also note it down so that it may 
be useful for reference l^ter.

Dr. Ambedkar: There is no corri
genda on the subject. It may there
fore be better to accept the amend
ment.

Shri Santhanam: It is only a prin
ter's mistake.

Mr. Deputy-Speaker: Instead of
*this’, it has b^n printed as 'his*. That 
WQs not the intention of the framers 
of the Bill. It is only a printer's 
mistake. Tomorrow, a spelling mis
take may occur in the Gazette. I 
shall in the end formally say that all 
such formal corrections may be car
ried out. I am not satisfied that 1 
should bring it to the notice of the 
House. Once again, a spelling mis
take may be committed m the final 
draft. However, to avoid any diffi
culty, I will put it to the House. The 
question is:

In clause 11, for the words “In his 
behalf” substitute the words “in this 
behalf”.

The motion was adopted.
Mr. Deputy-Speaker: Amendment 

No. 240.
Shri Nasiruddin .%hmad: That is 

necessary.
Dr. Ambedkar: Singular includes 

plural. This amendment is not neces
sary.

Mr. Deputy-Speaker: Yes, singular 
includes plural. The question is:

“That clause 11. as amewded,
stand part of the Bill.”

The motion was adopted.
Clause 11, as amended, was added 

to the Bill.
Clause 12 ,^  (Elections to the House 

of the People).

Mr. Deputy-Speaker: No amend
ment is being moved to clause 12.

Shri Naiiruddln Ahmad: I sugi^st 
amendment No. 246 may be considered,
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Mr. ile|Mitr*Spe«ker: But the Mem
ber who has proposed it does not 
want to move it now. What is the 
particular importance of it? It sajrs:

In sub-clause (2) of clause 12, omit 
the words ‘‘in order that a new 
House of the People may be consti- 
tuted^

Slur! Nailrnddiii Ahmad: We should 
supply the machinery only, we need 
not give the purpose behind it.

Dr. Ambedkar: These words do not 
do any harm.

Mr. Depoty-Speaken I do not give
permission to &e hon. Member to 
move thi« amendment. It is not 
necessary.

Dr. Desbnfttkh: Sir, I want to say 
some thing?

Mr. Deputy-Speaker: The hon.
Member is always late. What does 
he want to say now?

Or. Deshmnkh: Sir, I have given 
notice of an amendment to clause 15, 
but I find that at this stage it is re
levant. There should be some provi
sion somewhere to say that the flnt 
general elections both for Parliament 
and for the State Legislatures should 
be held simultaneously, on one and 
the same day.

Mr. Deputy-Speaker: That is going 
to be the case, to save expenditure. 
Subse<|uently there may be bjre-elec- 
tionfl at different times, because some 
Houses may be dissolved before 
others and so ')n. I do not think 
.̂ urh an amendment is necessary.

The question is:
“That clause 12 stand part of 

the BiU”.
The motion was adopted.

Clause 12 wars added to the Bill. 
Clause 13 was added to the Bill.

New Clause 13A,
Shri S. N. Das (Bihar): I beg to 

move:
After clause 1,3. insert the following

new rlau5?e*
“13A. President Message Day .—

(1) Simultaneously with the is
sue of the notification under Sec
tion 13, the President .shall fix a 
date to be obsefved throughout 
the country as ‘The President 
Message Day' when at a fixed 
time, a message from him, in- 
corporaMns the Preamble, the 
essence of fundamental rights, 
directive orin/̂ 'iples of State policy 
and such other relevant Drovisiona

of the Constitution and Acts per
taining to the election of mem
bers of Legislatures and the great 
responsibility of the electors in 
choosing proper candidates to 
administer the Sovereign Demo
cratic Republic of India, be read 
over to tfhe electors invited in 
prescribed manner and as
sembled in a meeting in each vil
lage and Mahalla of each town.

(2) Suitable arrangements shall 
be made by the prescribed autho* 
rities to carry out the purpose of 
this Section.

(3) The prescribed authority 
shall have the right to call upon 
any person who lives in the loca
lity concerned to read the Presi

N dent's message and he shall do
the same.”
Mr. Depniy-Speaker: There may be 

different dates for the general elec
tion. This applies not only to the 
first election but to all elections.

Shri Santbanam: The first election 
may be held at a certain time in a 
particular State aud at another time in 
another State.

^  fTff : ^

fWT ^  ^  f  i

ift w m :

r (m

v tv ^  Ptw I < 
fipr ftnrr «tt •
fiF ^  (Voter) m
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^  Vnpr ffTTT «rTft?T

Plan ^  Pp 5# an# I

^  'S*! VT ^

3 T ^  t  3rk w  TT ^  mfx\  

wPnH *5̂

jq  Kfl Ji?v?5TT ^T??rrf ftr ?*r

^  "^ ’TT f r  9nror
Vt fiTT WRT ^  irRvrft

3Rnf?r, am rf^TVPj? v  

3F?nhr, ^  ^  Wi r>i*-H5iO ?, ^  ^  

fJTT ««Rjsr i  I fffT 5Trm 5 ftr !jft 

«rrrff /Party) swr  ̂ in*nfi, 
^  n̂r 

«ft!5T i  m m  f  f«F f?r  ̂
m r  WFT ftRhi #  d w

*T̂  ^  ^(Vote)$#^flr
arrâ  I ^̂ (**4 '»j#'0  ̂fr fMr
?nm <i<̂ qf<i ?i? «ftT«rT v f  ft? 

ari^v fiT*rm»T?rw ^  Jrfirf«rfw ^ r  

srnnTf, ^  m  ^  ftsr

f iP fF ^  V ?T (JT *IR ^  3ftT ^  

^  Pi»Tf?RT !w  ami 
aftr ’S’T vt vTTJI pp ^
3i*R >̂IT WT 3TT̂  sfpit 5

inr ^  8TR jrf?rPTr*TJff ̂  '5̂ , 5ft 
*̂T ̂  f%*T (*H Îcfl ^  ®TPT *T

I 3 T ^  V ^n»T̂  5Tf ^nfwt 

«ff̂  f, ?ft ^  ^  vt 3PT̂
^ *rffTcft  ̂ afhi ^  i*i*j;f

JRTPT 3ftT T VTFA- 
5̂TJT (constitution) # aftr 

w ?rcf ^  ann 5T̂  t. ^  
»m WT«r I Pf> 5»T ^  <51̂
% 3TPw??rcw?*ftPnwT?afk^»î  
a)ftxf«r^  ^  ?f|lf arrsRT,

*r̂  WOT# vf 3inr?Ji«p5rr % T’p am 
jTf̂ Prfyjft ^  ^  «p 3m
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WT *WT y ^ g ir<̂ 4i 3TR f  I am  

Wl?y pp JPTJ fiWT̂ T «I>1

^m arf vr irr v r  sw t^R ftnn 

WRTT C  ^  iTî  Wt»T «3rR 

^wit, ^  f v  a re r^  T f#  f  r fk

^  f f t  JT ^  ITT ^ 5 T  f  I

>1?) arfkvax apRTT ^  fg ' «p) arrsnfr^ 

*T^ ^ ft? ?*T# PreUT ^  PpJT PpT infff 

»T ftnrr w  tt!j?t ?*r 

ffr r̂ %5T wT?ff v r w #5 T  VT# arr 

t  artr anir 3Tt ^rsfsr 9 ?im , ^  #  

Pp*r ^Tfff TT ?r»TTW 1

W  meRTT ^ ftp w
'̂ *101 ^  ?*T VRrt TT STT̂  ^TI'IT ?j?r

arm m ? t  • -g ft? Pimsr w

n̂Tt5T ^  ^  apT# Pfirf^vf ?rrw# 

T im  I ^  ^  aiPT ^  Ffl'^

(Speech )t# «if\ arrappTOfT ?Tflf 11
^  rft ^  % 9  fwfTT JSTT ?t, W  

^  *T̂  V T  ^*fl PPTf 9TPf ^  ^  

JTW ^  im V T ^  5> <irTJT Pp 53H 

^  w r  t  I W t i T t f f  *T5t?PT,

5*TTt #  fV»rT aftr *iM*ii ^€T 

^?T %  ^  ^

<W?rT 5TT?ft ^  I n  H*TK?JT 5  P p  ^

^  ^  'JiTT̂  ̂  sr% ^  >*l<l'>ll ^ T
^  STTJft ^ T f ^  I ^JTTW ^  ti ’ P

^  anrwr #  ^  ^nff ^ 1 

aw ff ly gnrr# > f sit ^  v ,  ^

^qrfejTt ?ifr 5 1 ^ ^  ^  ®rr 

tsH f 3Tf^ PSwi VT Vte frt*i

#  3TT# «r I arnr ar^ ^  ?r^  ?r6 w  

^fWT^T, gHTTT JTf $T3n^ ^|?5^ 

5tT?rr !T^ t ' 'SPWT ^

^  TO ?PT’TT =^rf^ fv  ^«ff

*|51 ?TT? « T f ? ^  « M  t  a ih  JT̂  

q«F qm  fffWT i ,  f3T€ ^  JT ?^  irm fkv
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d J T o ^ ]

^  T|*Tr I

jppn: vr ^Rm ^

anr *FTpn ?[*n^ «!?«■ 

t a f t r w  ^
m n  sfTT 1? w w  anrw 

»̂rfis  ̂ I v [ !f nm  g ft? r̂̂ im ^  ir»f 

n  fW T  ^  ftrerr ^
I TT v r  arrenr ?ft jt? ?

fsp ^  ^  qv fipT fsnrPra 

1T5 êrwiJTT amr Pf vr w t

ftRWf ^  JWRT^

^  ^  ^  T̂f!̂  f  I >1? ^

irN  t .  ^  ^
g M t  11 w ^winrr ? ft. w  

^ w«rar I ftp w  vr 
w r  t  • 5 Pit 5i5?r

#  ^  *Tf ^
aftr n̂  ITOT Tt ftjf fip^
^  w !T̂ f I ,  i^r ^  375rr

f ^ w n r  ^  ^  ^  <w 

ftp fif 5 fiinT? ^
jnTRTT VffRQT^ONt ^  ^

f*T ’Tf Hf faiv^vrfW

ITW# HT T| %, St *ff t  ^
^ n w  ^  Rtftwi w  vCl*0|i

jJT arivnnT *PT I anJT f?r w i t  

w  ^  f*WR ^  vrcnff ^  rti^4 

frmrmr m^wr, 3?pn iiw

t  ’ Tnnn, ^  ftit w  ^
Ilf ^  ?ft *1^ I ^  3inrr

)|f?isn j  %  ipirt *n*nfl*r *Mt irftor 

^tgt «TT AW R sftr >Wf^ *1̂

*!^ ?R5 Vr RWW j ,  f*R 

J f w  #9wft?V#»rTftr IF  w

^fii«{ir (̂5?̂  ^ftK w  irw'c ^

I f f  anw  vnf I

87 IT-

(English translation of the above 
speech)

Shri S. N. Das: I can clear this i 
point if I am allowed an opportunity ; 
to speak. t

Shri J. R. Kapoor: It seen\s to be  ̂
a good measure. We should coiv 
der it. •' '

Shri S. N. Das: Sir, from the p,w^l, '̂ 
of view of law it may seem to o  ̂  ̂ ' 
somewhat odd amendment. In a ' 
country lilce India, where we hav'e 
conferred the riifht of voting to more 
than 180 million people for electing 
their representatives, we have practi
cally done nothing to educate them 
regarding the importance qt elections.
In India, where we are going to 
burden the people with so much res- 
ponsibilil|>\ we have not tried to 
create any ideas in them so that they 
might feel inspired. Our friend Shri 
Venkataraman had suggested that it 
should be the duty of every voter 
to vote and he should be compelled 
by law to come and cast vote. It is 
quite good from the point of view 
of principle and I support it. But 
while supporting the suggestion I 
want to say that we should see whe
ther our people are aware of their 
responsibilities or of their duties un
der the Constitution or this law. It 
is said that the party which will go 
for propaganda work, will educate the 
masses about all this. But I think if 
you would not specially inspire the 
people they will not come forward 
for giving votes. Therefore, it is es
sential that when the President dec
lares that a representative will be 
electied from a certain constituency, 
the voters from every village and 
Mohalla should be ijivited to attend 
meetings on a particular day where 
they should be explained the respon
sibility which is going to fall on them 
and things which they should bear 
in mind while electing their represen • 
tatives. When the representatives of 
the parties meet the people in con* 
naction with dictions, they only ex
plain to them their own view 
points and do not tell them the good 
points of law and the Constitution. 
Though, there is no provision like this 
in the Constitution of any other coun* 
try yet I think in India we should ex
plain to the people the responsibility 
which is going to fall on them in 
electing their representatives because 
most of them are Illiterate and are 
ignorant of the Constitution and the 
various laws. Imagine, only those 
people who are regular readers of the 
newspapers can know ansrthlM about 
the various sections of the Constitu
tion or the other laws published in 
the Gazette and you know» they num-
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jnly two or three per cent. Most 
the people ol India are ignorant of 

4e provisions of the Constitution or 
if the things which we are includ
ing in this Bill or of the various mat
ers which we would like to provide 
1 framing future laws. Therefore, 
think that it is essential to educate 
 ̂ masses in India about these 

ti in^. I want that we should place 
9 nummary of the Constitution before 
ou "'/ters. There is no necessity of 
deliveiing speeches before them. On
ly written things should be read out 
to them so that they may come to 
know of their responsibilities. Sir, 
without being invited and after spend
ing so much money, millions of peo
ple in our country visit the various 
holy places. I want that the same 
spirit should be created in them with 
regard to the elections also. The 
people of India have never realised 
the responsibility of elections. Dur
ing the British regime, parties used 
to bring voters after giving them 
bribes or providing them with food to 
eat. But if the same old methods are 
allowed to continue, our Sovereign 
Democratic Republic will not work. 
Therefore, we should create such feel
ings in them that elections are as 
important as the holy places and 
every citizen must be ready to dis
charge his duties regarding them. Our 
most impor^nt duty is to make the 
people realize their responsibilities 
and therefore, we must include this

clause in the Bill. I know that we 
cannot educate the publicc in a day 
about the fundamentals of the Cons
titution. But it means that a day 
should at least be fixed when people 
should be asked to attend a meeting 
wherein they should be explained 
their duties by the performance of 
which they would be able to serve 
this Republic of ours. It is such a 
duty that every citizen must be aware 
of it. I think my amendment itself 
shows what it stands for. I know 
that many of the hon. Members will 
discard it thinking that it is a new 
thing and is not prevalent in any 
other country. But in a country like 
India where we want that this Sove
reign Democratic Republic should 
successfully work and are going to 
burden the public with great respon
sibilities, then it becomes imperative 
that we must adopt some method of 
educating them. If we will explain 
to them the meaning and importance 
of the various sections of the Consti
tution in this way, they will have 
more knowledge about it than they 
could get without it even in 25 years. I 
hope, thart the hon. Minister will con
sider it. Though it is a new kind of 
suggestion but 1 think that by support
ing it he will really do something good 
to the public.

The House then adjourned till Half 
Past Eight of the Clock on Tuesday, 
the 15th May, 1951.




